an=

Title: Regarding minimum support price of crops and scarcity of urea/fertilizers.
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HON. SPEAKER: Kumari Sushmita Dev is permitted to associate with the issue raised by Shri Deepender Singh Hooda.

SHRIMATI SUPRIYA SULE (BARAMATI): Madam, the Sansad Adarsh Gram Yojana is a new suggestion that the Government has taken up. We are
very happy about this project. I think, every Parliamentarian is very enthused about this new project taken over by the Government. But as we are
working on the field, we have realized that the Government has given a lot of suggestions and interventions as to how to improve it, where to get
the aid and money from the monitory side of it. But a lot of times what is happening is that if the MLA or local Government has already used up that
fund, we cannot use it in the Sansad Adarsh Gram Yojana.

So, if the Government can give us some special aids specifically every year for this project because it is a wonderful programme, if we get some
more budgetary provision for this for every MP across, it will help us to improve these villages and broaden this programme from one village to more
villages. It is because every village today wants it to be in the Sansad Adarsh Gram Yojana. So, if we can make this little more budgetary provision in
one village every year, it will enthuse all of us.

HON. SPEAKER:

Dr. Shashi tharoor,

*m03 Shri Arjun Ram Meghwal,

*m04 Kumari Sushmita Dev,

*m05 Shri R. Dhruvanarayana,

*m06 Shri D.K. Suresh,

*mO07 Shri M.B. Rajesh,

*m08 Shri P.K. Biju,

*m09 Shri Sankar Prasad Datta,



*m10 Shri Radheshyam Biswas and

*m11 Adv. Joice George are permitted to associate with the issue raised by Shrimati Supriya Sule.

*t13
Title: Need to develop the Vizhinjam Port Project in Kerala as India's International transshipment hub.

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Madam Speaker, I would like to draw the attention of the Central Government to this evolving
national scandal about the development of the Vizhinjam Port in my constituency.

This is a port that has been in existence for 2000 years since Roman times. It has a record 24 metres of undredged depth. The Central Government
has invested money and credibility in much lesser ports with much less depth. They are spending money everyday in dredging. Right now our
transshipment is going through Colombo which is a Chinese built port. Foreigners are profiting from it. Our own transshipments should be coming to
our country.

I would like to request the Central Government to take a much more active interest in this matter. So far they have left it to the State Government
which is resource strapped. They have recently approved some viability gap funding. It is not enough. We need more support for developing a major
port that can bring Indian goods to India and keep Indian money and Indian resources in India. Why should we be allowing foreigners to profit? I beg
the Central Government to take this project as a Central project and create a major international transshipment hub in Vizhinjam.

Thank you.

*t14
Title: Need to take steps to check the menace of wild boars and Nilgai in Chhota Uddaipur Parliamentary Constituency of Gujarat.
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*t15
Title: Need to protect farmers from wild animal menace.

SHRIMATI PK. SHREEMATHI TEACHER (KANNUR): Madam, I would like to bring to your immediate kind attention regarding the following for
consideration and favourable orders.

The Kannur parliamentary constituency consists of several hilly areas surrounded the vested forests of Kerala and Karnataka States in which
thousands of agriculturists and private people are struggling to meet both their ends. Now-a-days, the normal life of the people in those areas are
seriously affected because of the recurrent attacks of wild animals especially of elephants, wild boars, monkeys, etc. and these animals are attacking
the people and destroying their crops and their huts of the Adivasis. Due to the recurrent attacks of wild animals, the people in those hilly areas are
having sleepless nights and the local inhabitants as well as the local self governments are being seriously troubled. The implementation of the
present prevailing laws is not sufficient to protect the life and property of the farmers residing in the hilly regions of Kannur District.

As per the provision of law, the hunting of wild animals is a serious offence even if the hunting is for protection of the lives and properties of the
people. The inhabitants of many villages in Kannur are facing this serious issue. So, the dependents of peasants killed by the attack of wild animals
are being paid only minimum amounts as compensation by the Forest Department and other government agencies. If adequate and sufficient



compensations are not provided by statutes in such cases, the sad plight of the dependents cannot be protected. So also some provisions must be
made in the statutes for the protection of the people and their properties residing in hilly areas, nearby areas of forests from the attack of wild
animals, and the Act also be amended suitably.

HON. SPEAKER: Shri P.K. Biju, *m03 M.B. Rajesh and *m04 Adv. Joice George are permitted to associate with the issue raised by Shrimati P.K. Shreemati
Teacher.

*t16
Title: Regarding shortage of teachers in primary schools in the country.
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*t17
Title: Regarding denial of scholarship to the students from minority communities under means-cum-merit scheme.
SHRI ANTO ANTONY (PATHANAMTHITTA): Hon. Speaker, I would like to thank you for giving me this opportunity.

I would request the Government to kindly redress the grievance of 2,000 students in the State of Kerala whose applications for the merit-cum-means
scholarship have been rejected due to small technical mistake.

By this, each applicant would lose Rs. 30,000 this year. It means, there would be a loss of Rs. 6 crore to the minority students in the State of
Kerala. This is against the spirit and intention of the Means-cum-Merit Scholarship.

The State Government of Kerala has also requested the Union Government to help these students. I would, therefore, humbly request the Union
Government to consider the case of these students on humanitarian grounds and do the needful in availing Means-cum-Merit Scholarship in their
favour.

HON. SPEAKER: Shri M.B. Rajesh and *m03 Shri P K. Biju are allowed to associate themselves on this issue raised by Shri Anto Antony.

*t18

Title: Need for proper implementation of rajiv Gandhi Khel Abhiyan (RGKA) alongwith Yuva Kreeda and Khel Abhiyan (Y.K.K.A.) in the country.
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*t19
Title: Regarding drought affected coconut plantations in Karnataka.

SHRI D.K. SURESH (BANGALORE RURAL): Madam Speaker, coconut is an important plantation crop of Karnataka State. It is grown in 4.91 lakh
hectare accounting for 26 per cent of the total area under horticulture crops. The State produces about 528 crore of coconuts a year and ranks
second in the country.

However in the last three to five years, 70 to 80 per cent of the total coconut growing area has been affected severely due to recurring droughts. It
has resulted in a financial loss of over Rs. 1,000 crore due to drying up of coconut palms. Now, the farmers are in deep distress. Almost 1.65 lakh
hectare of coconut gardens have become unproductive; and many of them have dried up completely.

Sir, Kerala, the number one producer of coconut, underwent the same problem, but they have been given a rejuvenation package by the Coconut
Development Board in the Union Budget.

In order to support the farmers of Karnataka, the Government of Karnataka has sent a rejuvenation proposal to the Central Government for Rs. 893
crore. But so far, no action has been taken on this proposal. Unlike other horticulture crops, coconut rejuvenation and replanting take years for its
rejuvenation and revival.

I would, therefore, want to know from the Union Government if there are any steps being taken to rejuvenate and provide alternative cropping in the
drought affected coconut gardens of Karnataka and process the rejuvenation proposal made by the Government of Karnataka. Thank you.

HON. SPEAKER:

Kumari Shobha Karandlaje,

*mO03 Shri R. Dhruvanaryana,

*m04 Shri S.P. Muddahanume Gowda,

*m05 Shri B.N. Chandrappa,

*m06 Adv. Joice George,

*m07 Shri M.B. Rajesh and



*mO08 Shri Mullappally Ramchandran are allowed to associate themselves on the issue raised by Shri D.K. Suresh.
...(Interruptions)

HON. SPEAKER: Yes, you can associate. You give the slips.

*20
Title: Need to formulate a policy for the welfare of ProtectedTribal Groups (PTG) in the country.
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*21
Title: Need to expedite construction of National Highway No. 42 between Sambalpur and Bhubaneshwar in Qdisha.

SHRI NAGENDRA KUMAR PRADHAN (SAMBALPUR): Respected Madam, I want to draw the attention of this Government to a matter of public
importance.

I represent Sambalpur constituency from the State of Odisha. Sambalpur, the headquarters, is the biggest city in western Odisha. This city
connects to the State capital, Bhubaneshwar. The distance is 252 kilometres. It connects the National Highway No.42. The Government had already
taken a decision in 2012 to make it four-lane but till today, despite the forest clearance and other clearances that have already been given by the
Government, no action has been taken yet. So, I would request the Government, through you, Madam, to implement this project because, for the
improvement of the two corridors, one, Sambalpur-Jharsuguda and another, Talcher-Angul, this is the only four-lane which can serve the purpose.
Thank you.

*t22
Title: Regarding hostage crisis in Sydney, Australia.

SHRI MALLIKARJUN KHARGE (GULBARGA): Madam Speaker, though, to some extent, there is a relief, I want to know about the incident and a full
statement from the Minister concerned.

On Monday morning, a gunman took an unknown number of hostages in a chocolate cafA® in Martin Place in Sydney. The drama began around 9.45



a.m. in Martin Place, a plaza in the heart of the city's financial and shopping district that is packed with holiday shoppers this time of the year. Many
of those inside the cafA© were taken hostage as they stepped in for their morning coffee.

Sometime later, five people escaped from the caf A©. Two people inside the cafA® held up a flag with an Islamic declaration of faith that has often
been used by extremists, raising fears that a terrorist incident was playing out in the heart of Australia's biggest city.

The crisis in Sydney finally ended after 15 hours as all the hostages were rescued by police at the Lindt Chocolate CafA® in Martin Place. The
gunman, however, has not yet been captured.

An Indian techie, employee of Infosys, was also taken hostage. In the newspaper, it is stated only one was taken but some other newspapers have
said that two people were taken. That is why, we want to know the actual figure. How many people were really captured or taken hostage and how
many people were released? I want a statement from the Minister concerned so that the entire country should know about the real ongoing incident.

wlerer Rrosr afiz aférarn sigrer & s #dq) aen dadka orf dqgpern 3 woa acdt (off Tefla gama w51): adican, B e o) 2sdl aea o 3orn 3, a6 Brb smea B
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PROF. SAUGATA ROY : This matter is pertaining to the External Affairs Minister. Why is he replying on it? ...(Interruptions)

SHRI RAJIV PRATAP RUDY: What is your problem, Sir? I am a Minister in the Government. ...(Interruptions) Who are you to ask me to stop?
... Interruptions)

HON. SPEAKER: Saugata Roy ji, this is not fair. Please sit down.

...(Interruptions)

SHRI RAJIV PRATAP RUDY: What is your problem, Mr. Saugata Roy?...( Interruptions) Madam, this is the habit of these people....(Interruptions) If 1
am representing the Government, who is he to question me? ...(Interruptions) I am responding to him, who are you?...(Interruptions) Who are you?
... Interruptions) 1 am responding to him...(Interruptions) This is not the way....(Interruptions) & am a1 &,...(caaemor)
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(Interruptions) 3€+

SHRI MALLIKARJUN KHARGE : How can he question a Member, "Who are you to stop me?" ...(Interruptions) He is a Member. He has got every right
to ask. ...(Interryptions) You cannot challenge a Member. ...(Interruptions) You can plead that you can answer. That is a different question. But, you
cannot say, "Who are you to ask me?" ...(Interruptions) This is unfair. ...( Inferryptions) It is against the principle and it is against the rules.
...( Interruptions)

HON. SPEAKER: I have allowed him to speak. g¥w @t dicior @t amagersar aidf 8) grur w2 3mu do omse)
&€ (caumen)

SHRI RAJIV PRATAP RUDY: Madam, if I am speaking something and even if the Opposition is not ready to give that space to a Parliamentary Affairs
Minister, I have to understand really what is my role. ...( Interruptions) if I wanted to say that this is a serious issue and the Government would
respond, what is the problem of TMC in having this reply from the Government? What is this arrogancy? ...(Inferruptions)



HON. SPEAKER: Nothing will go on record.
(Interruptions) 3€/'¢

SHRI RAJIV PRATAP RUDY: Every time I get up, they have to get up. ...( Interruptions) This is not West Bengal Assembly? ...( Interruptions) This is
the Parliament of India, they should understand it....(Interruptions)

HAToleliRT Aezngr: 513l oidl &, witRHid! anpent fiforses @1 aftmen &, 4 oo aam,
&€} ()

FToToller ezner: wgst off, anu & FwalfiT oy

23
Title: Need to constitute a high level committee to streamline the functioning of NIT located in Garhwal Parliament Constituency of Uttarakhand.
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&€ | (czraurst)
Q. FHierer R ¢ dlsa, dowars ... (e )
SHRI E. AHAMED (MALAPPURAM): Madam, I have got only one submission to make. ...(Interruptions)
HAToTollRT eael & 3 dfesw; et aem are 37
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HToTolRT eABT & GG offt, amsT a=m are 37
&€, (caauran)
SHRI E. AHAMED : Madam, you must highlight this matter with the Ministry of External Affairs. ...(Interruptions)
HON. SPEAKER: Now, nothing will go on record.
(Interruptions) 3€; »
PROF. SAUGATA ROY : Madam, Ahamed Saheb is a senior man. ...(Interruptions)
HAToTeIRT 3re=1el & 3 Swored! &



HON. SPEAKER: I know him better than you do.
... Interruptions)
PROF. SAUGATA ROY: Yeah, I know. ...(Interruptions) Madam, may I speak now, with your permission? ...(Interruptions)
HATGlolRT 30T & #PR ol UeilPlor, ol SPIST)
€| (czaumet)
PROF. SAUGATA ROY : Yes, Madam, no allegation. ...(Interruptions) Madam, I request that I may be permitted ...(Interruptions)
SHRI MALLIKARIUN KHARGE : There would be no allegation, but he has to charge sheet the Government. ...(Interruptions)

PROF. SAUGATA ROY : Madam, now that the House is in order, I would request that I may be permitted to raise a matter of urgent public
importance during 'Zero Hour' in the House today. I will raise the issue briefly as under.

The Central Government has been determinedly weakening the federal and secular structure of the Constitution through its various acts of
commissions and omissions, and it has withheld funds for the Mahatma Gandhi NREGA ...(Inferruptions)

Frotoller arezrgt @ wellor, S RAwer anuar fen 3, 330t uz @d,

G, Jiorer 2w sditsan, un o &) a Ar-eftor emsar it €t &) ... (Interruptions) It has withheld funds for the Mahatma Gandhi NREGA, thus putting States like
West Bengal, Karnataka, etc. in great difficulty. ...(Interruptions)

HTotollzr 3EA8l @ 3nuwml as e ol 3
Q. ot 7R ¢ w6 oz 3) arcen dsa, enee Gappw ueal g ...(craurr)
HToTollT JEALT : 311U 9loe Wiel A oifed uz diftry; & ot anu essleldie oilfesr s 3 &)
&€/ (zaura)
. FHierer IR 1 Asat, oo oret 3 dieror o ... (eaerer)
FrotollRT 3ie=1el & 3y ol drer 33 37
3€) (wremo)
PROF. SAUGATA ROY : Madam, you correct me and you tell me what I should not speak. &€, (Interruptions)
Frorolter srearer @ e & Iy fAwer ol A, v & e wz @Ak &) oiven w diftre, ade,

3€| (o)

*t24
Title: Regarding alleged political manipulation in investigation into Sarada Chit Fund Scam by CBI.

Gt FieTer 20T & F=91, B9 v & fwer 9t diclsy Madam, the CBI investigation in the Sarada Scam is being palitically manipulated by the BIP leadership to
weaken the State Government, and the TMC in West Bengal. ...(Interruptions) The recent arrest of a Cabinet Minister of West Bengal
...(Interruptions) What is this? ...(Interruptions)

SHRI RAJIV PRATAP RUDY: Madam, how can you permit this? ...( Inferryptions) He has not given any notice on this. ...(Inferruptions) What is your
notice? ...(Interruptions)

ATeTelRT 3reaer : 2%, 8 srm
offaredt fpiaoT Big amam,
€ (=mauren)



*#25
Title: Need to set up a trauma centre in Barabanki Parliamentary Constituency of Uttar Pradesh.

ofiercht Rpias1 Riz zraa (armEd) @ s@icen, 3 snudl weare 3dl & fe amuel #=1 sscagul fuer uz derel @1 ailer & .. () 33 dadi 8 arEd 30z ggo 3
el adler seEIEl 31 dlesr gaidel & sEis] Slouel Sl siwye, Jafym, poflemr, adl, acemye, gEdl, sivs], agisd, Jamd: obR, bolds, USHIens,
ey, 3idt aer uskd Ser oiure & spi! MRl BT AMPEG Bl 36T 3) ... (@)

PROF. SAUGATA RQY : Madam, you are shutting our mouth during the 'Zero Hour", ...(Interruptions)

ofierctt Rpias1 Riz 2rad @ saol cid a1el 3 snaewe 3 el dasa geslrd oft 2idl sdt &) crxerss A usal @IS 3ca it &1 Ffden o &ol & wrevl, grcorERd sl wd
3reer apfiz gepferll I AR 1 AR 3 IuAr o fieT Wl I BRI, 3Bl Ay Bl acols adl &t &) bell fFerfer @ eamor 3 33 g, A AMURS AP A ABIR A forlcar &
fop yafae 8l & dif$a vd Serue armEb! & ARRT @ Ioa Juit &t Farzer Iar Fucter AT STol B AT DI LT6l 3 IEN] FT, ARTEDh! 3 gl Joc Filgpd DR SITol
& wur w3,

oft ef¥orerrer Tenre (ERR) @ srewrgt widicn, dF offarcht Riat Bie 2rac grer giew wiar 3 3o1 a1 fwer A e Aag amol-3m o Adg B g

Jtetollr 3rearer & off 3NeT yaotar 2,
&€} (caron)

Q€| (caaurer)
HON. SPEAKER: What is this? A new Member is speaking now. It is very bad.
...(Interruptions)
At this stage, Prof. Saugata Roy and some other
hon. Members left the House.

...(Interruptions)

*26
Title: Need to conduct a CBI enquiry into the supply of spurious drugs in Bihar.

oft aier yeorer anca (ftarer) @ weeT ABlG, 3 AU AT A Bog, AR I &lal G 3 a3 ool w2 8 28 ot el & 3R Femen aear g ... (@) fee & ot
2013 31 e spuarc 3 gar amufet & fere 3 a3t fper arm, Sit 15 o, 2013 3 9% g0 em 1 &52 I el @ figr R of 500 wIs Fuw & gar wdeeRt
6l)...(caemsr)

HAToToll=T MEALT : <5 T B 381 87
&€ (wraeron)

off ailtar gepTo1 ATCd B W o wd WA weuferall A gar xdl, St Isw I usel A & sdwlenes &) IoRb IeUIGer W AT, dAfderong it et Al o user A &
yferaer cen 321 &,...(caaener) Rer eor o B oruil A o0 el A ga sz suwl & e & 3, ag sia @1 R g ...(caeme) fRer B AsrcawR o gar
wdteardt @ cemer 18 wils suw &t srsadt 6 Ruid Rer ewr o & ... () #mworoftr & il B ander uz Faes Remer b afta & sregier 3 wad aifta b o,
<o rrenror) it ot oft arueft fydrd 3 Gar aleret @ iR Rven &) 301 affemifed @i Brewaor gan 8 Rer B aRuard i gar & aga waft ) asi skt gar A5 awira A gn
drs 33 &) Rer o aga gorsficr st 3 sivftz ordl ) ag AIftwil @Y aam 3 ceft &) ...(wwmeror)

etz 3 A areRnT A Asog, IO A AR @ & o acater yoma 3 3abt ora 3ft.dand. 3 avard oo vd spudre at gar sngfe Ffeifie & smy

ATeTollRT 3reTer



oft aiffaeft gpamrz dia stz

*mO03 oft srendar Rie iefiarer @ off 3w yasiar area g1 o1 a1 R & e Jag w2l 6 i yora 6 sdt 3

*t27
Title: Need to set up a bench of High Court of Kerala at Thiruvananthapuram.

DR. A. SAMPATH (ATTINGAL): Madam Speaker, article 14 of the Constitution of India is about "Equality before law". I am not asking anybody, "Who
are you?" However, [ am asking myself a question, "Who am I?"

When the people of India start seeking justice, law and justice runs away from the people. The judiciary has become a 4€/*

HToTotler Jreaner : Sif3forrdt & fére anft oo ordl dich Fardh! amagersar ardl )

&€ (zaurer)
HON. SPEAKER: You can only keep your demand.
...(Interruptions)
AToTolRT 3IEALT & 3T VAT of W
...(Interruptions)

FTotofler are=agt @ iy a2 el areraE wa & 5 3 o wls,
DR. A. SAMPATH : Madam, I oblige whatever you say. I am the most obedient Member, you know.

There are 43 lakh pending cases in various High Courts in this country, and more than 63,000 cases are pending in the Supreme Court. For the last
two generations, from the Capital of Kerala, from Thiruvananthapuram, people have been demanding the re-establishment of the Permanent Bench
of the High Court of Kerala in Thiruvananthapuram.

My humble question to the Government of India is why the Capital Cities of various States are being denied the right of having a Permanent Bench of
the High Courts. If you are not able to provide a Permanent Bench of the High Court in Thiruvananthapuram, why you do not consider setting up of
the Circuit Bench of the High Court. The North-Eastern States also are experiencing such a serious situation that they do not have adequate number
of High Court Benches. It is the duty of the Parliament to provide adequate number of Judges, adequate number of High Court Benches.

HON. SPEAKER: Not that of Parliament.

DR. A. SAMPATH : Madam Speaker, you are a very senior Member of this House, and you are the custodian of our rights. As you know very well,
Chapter IV of the Constitution deals the Union Judiciary. Article 129 of the Constitution is about the "Supreme Court to be a court of record,” and
article 130 is about the "Seat of Supreme Court". It says, "The Supreme Court shall sit in Delhi or in such other place or places, as the Chief Justice
of India may, with the approval of the President, from time to time, appoint."

Even after adopting this Constitution, three generations have passed or passed away. But till now, the Court is not, the Judiciary is not, the
law is not going to the people. People have to knock at the door which will never get opened. My humble submission is that if we honour this
Constitution, then law and justice should be provided to the people. The Regional Benches of the Supreme Court shall be established and the
permanent Bench of the High Court of Kerala should be established in the Capital city of Kerala, Thiruvananthapuram.

Madam, I am accused in a criminal case. The very hon. Member now speaking before you, is implicated in a criminal case along with hundreds of
advocate friends just because I participated in a genuine agitation for the establishment of a permanent Bench of High Court in Thiruvananthapuram.

When I filed my nomination for election to the 16 Lok Sabha, this was the only case that was charged against me. ...(Interruptions) Through you, I
once again request you for this. ...(Interruptions)

AToTeliRT 3re=ae & 3nuehl ana & o1f &) anu fpereft ar e,

€| (cmaemor)

HON. SPEAKER: Please sit down.
&€ (zxaerron)
ATotolleT el § gion 312 ordl wPI ) 3y wAlRee o2 difdn,

&€, (eaerren)



*t28
Title: Need to relax entry restriction for Indians having authentic identity proof to visit Lakshadweep.

MOHAMMED FAIZAL (LAKSHADWEEP): Madam Speaker, I thank you very much for giving me an opportunity to speak in this House on an important
issue which is, tourism in Lakshadweep. While I meet my colleagues in Parliament and when I say that I am from Lakshadweep, they say amu sasft
areddl oe1E A and &, &t as Sl anfdn dftver s ¥ & b amror oft asi swet 3 vl Ri¥caeer & 1 am coming to it. I would like to place on record that our hon.
MQOS Shri Rudyiji has already visited Lakshadweep and he has taken his Scuba Diving Course in Lakshadweep.

Madam), Lakshadweep is very much adjacent to Maldives. About 75 per cent of their income is generated from their tourism. Lakshadweep is a place
which comes under the direct control of the Government of India. When we have a place like Maldives where we can generate employment and
revenue, so far the Government of India has not opened up Lakshadweep as a tourism destination. I am very happy today that I am speaking on
tourism because my election to this House is based on my assurance on developing tourism. Tourism is the only area by which people can get
employment.

Taking that into consideration in 2008, the Department of Tourism had notified setting up of a Beach Resort in Agatti Island. There were total
nine applicants. They were the local entrepreneurs. After putting crores of rupees, they constructed the resort. When they approached the
administration for the final occupancy, the administration had denied that by saying it is falling under CRZ. It was not in the notification, in the initial
stage. The matter reached before the hon. Supreme Court. Hon. Supreme Court appointed a Committee to study the CRZ issues. The Committee has
given its Report that the entire Lakshadweep should be limited to 20 metres from the existing 50 metres of CRZ line. None of the resorts which is
constructed now by the hard-earned money of the local people is falling under this because it is above 20 metres. Now the administration is not
putting a proposal based on the recommendation of the Committee to the Ministry of Environment and Forests to get it notified in the Gazetteer
which will settle all the issues of tourism. My final conclusion is this. There is an entry restriction to Lakshadweep, as of now. I feel that it is good
because it is at strategic location. But this entry restriction should not be a ban for coming to Lakshadweep. I feel that the entire House would like to
visit my Lakshadweep because it is the most beautiful island in the world. Yesterday I had a discussion with the hon. Minister also.

Madam, persons having valid travel documents or identity cards and persons having an accommodation confirmed in Lakshadweep may please be
permitted to visit Lakshadweep. It is clear that seven employment opportunities are generated if one tourist visits a place. This is the only
sustainable industry as far as Lakshadweep is concerned.

Madam, I urge upon the Government to open up Lakshwadip so that employment generation can be done, revenue can be generated, and
Lakshadweep can become a global tourism destination. Thank you very much.

HON. SPEAKER: Hon. Members

Adv. Joice George,

*m03

P.K. Biju,

*m04

M.B. Rajesh, Arvind Sawant, and
*m05

Badruddin Ajmal are allowed to associate themselves on this issue.

*29
Title: Need to construct an over bridge near Bihar Sharief railway station on N.H. No. 82 in Nalanda Parliamentary Constituency of Bihar.

off wierciog warre (Gncien) : @GR, 9pw=r wicT 3t 3 amel 2RIk Sl A Fdfde iy agea WI AT Iomen arGar g A AASkR A 3 ancior e el fiar e A
e stol areft vored-82 w2 figr 9w Jor Feorel & forwe Hudl get wi foeiiur wern s iR fAer el 3 udt orarer sot arct wered-31 w2 JWwiEE gfert ender Yo
aprct A urt one i Reafer @ Sart ge FHudt ger @1 B orl siee A Sice w2rn sy agl @it s dlar 8, wis el @f Rereriw smen us, df sna &t Rafer 2 adler az
oIt &) deft afdfderfer 3t 31 et aicft oft 3 anuds aneern A sgpler e g [ s Hud gel w2 R @F) g, wa-sIeay2-aads BaiRd sil yedm sicc U2 odl sadl & asl
A5 Fenofter efiall ot arior & b yedlas dice w2 st At sy



*30
Title: Regarding upgradation of Ambala Cantonment railway station in Haryana.

9ft 3eor ener @iy (3Earen) @ gt #ElGR, i AU FTRPT I el il AT SiY, AT Boll Yo Il IR M I AR Yo Fe9lel &) SIal U ceneEl U ot a
350 aef} yewnfEeit ud srcEniel ol PP Sidr 3 Usid, B yaol, s-medty, ddlemg, af¥emm, 3ve yder, MR 3 dass Fad a deotd O Aol-alol arcfl snfen
a3 Sip2 SRl &) 3 o IC9MT DI AT I FC9TEl I Gall [&8 Siel @l @F AR baAcl §3l, U2 o Sliel fdpel @Rl 31 apft Ad AE I F1 g3 &) 3 el ween
agen o et dicfl s @iy @ aiferofy forvker crape siaren @il Yo Feorat @Y SiARICRT 312 & I T @ Gull I

*t31

Title: Regarding need of measures to be taken to encourage people to help victims of road accidents by protecting them from any further legal
hassles.

SHRIMATI KIRRON KHER (CHANDIGARH): Madam Speaker, today is the second anniversary of the brutal gang rape of a young woman in Delhi in
2012 that served as a trigger for massive public movements on the safety of women. The young physiotherapy student died after she was brutalized
by the rapists. But there is one more crucial issue here that we must not forget. The victim and her friend were lying on the road for a long time and
no one came forward to help them. No one took them to the hospital, an act that could have perhaps saved this young woman's life. No one
bothered to do that. And if we look at it critically, the reason for such inaction on the part of our fellow citizens is perhaps fear. & sz & > 302 3012
aruret ordl & a1g) Fear that if they came forward to help someone in need, they will be pulled into an endless cycle of police interrogations and court
proceedings, fear that this one act of humanity might turn into an ordeal that will drag on for years and years, this is the fear that is stopping our
citizens from saving lakhs of lives every year.

In India, 15 people die every hour in road accidents. The number of deaths due to road traffic accidents in just the last decade is close to one
million. The number of people who die due to road accidents in India is more than the individual population of 27 countries across the world,

In medical care, the 60 minutes that immediately follow a trauma can be the difference between life and death. But, according to reports, 80 per
cent of road accident victims in India do not receive any emergency medical care in those critical 60 minutes. Why is it that people do not come
forward to help? A study sponsored by Save Life Foundation recently tried to find out the reasons. And the results are overwhelming.

74 per cent of bystanders are unlikely to assist a victim of a serious injury, irrespective of whether they are alone at the spot or have someone with
them-even if they are the only witnesses at the spot! 88 per cent of those who said were unlikely to help were reluctant because they were afraid of
legal hassles.

77 per cent of respondents who were unlikely to assist injured victims say that it is hospitals who unnecessarily detain Good Samaritans- & &t el
Sit 33ooret &t arag @ B, 358 &9 a3 Wifkesw wad 3. - and refuse treatment to victims, unless the money is paid.

Madam, doctors take an oath to save lives. In this country, and everywhere in the world, doctors are people who are respected by everyone. Yet,
today, we have so many medical institutions which are more interested in making money and less interested in saving lives.

I am not suggesting here that every hospital must run for charity. That is not economically desirable or viable. But the integrity of a medical
professional lies in their willingness to save lives before thinking about their monetary benefits.

I strongly feel that today we must have a law to protect the rights of Good Samaritans and ensure that they do not face any legal hassles. We must
have a law that obligates hospitals to give first aid and emergency care to all patients that are brought to them. We must have a law in the country
which allows citizens to take an injured person to a hospital and then choose to stay and help or leave and move forward depending on their
convenience.

I have introduced a Private Member's Legislation to this effect, last week. I have also submitted a petition, signed by nearly 90,000 people, to the
Honourable Health Minister, Shri JP Nadda ji. I feel that the Government must bring in a law that addresses this issue in a comprehensive manner,
and I request today, that the Government give an assurance-not just to this House, but to the people of this country-that this will be considered and
brought in.

HON. SPEAKER:



Dr. Pritam Gopinath Munde,

*m03 Shri P.K. Biju,

*mo04 Shri Arjun Meghwal,

*mO05 Shri Gajendra Singh Shekhawat,

*m06 Dr. Udit Raj,

*m07 Shri Badruddin Ajmal and

*m08 Dr. Satya Pal Singh are permitted to associate with the matters raised by Smt. Kirron Kher.

*t32
Title: Need to take steps to set up fast Track Court to adjudicate on crimes against women.

KUMARI SUSHMITA DEV (SILCHAR): Hon. Speaker Madam, I am extremely grateful that you gave me the opportunity to speak on a very significant

matter. As pointed out by my colleague Smt. Kirron Kher, today is 16" December, a significant day but also a sad day for the nation because I think
we have come a full circle.

Smt. Kirron Kher in her speech reminded us that doctors take oath to save lives but we as Parliamentarians take an oath every time we get
elected to uphold the Constitution. This Constitution tells me that as a woman, I am equal, as a woman I am free, as a woman I have the liberty to
live and work just like any other citizen in this country. But the recent rape case on 5t December brings to the forefront the question whether the
Government has done enough- I will not politicize the issue as to which Government- but have we done enough in the last two years to make the
safety and security of women guaranteed as per the Constitution? I would like to raise two minor issues. First, the Fast Track Court put into place to
adjudicate on crimes against women have been defeated by the fact that the appeal today lies in the hon. Supreme Court against the conviction that
was given by the Fast Track Court. Can the Government of India give an assurance that today on 16 December they will initiate an interim
application to the hon. Speaker asking for expediting Nirbhaya case so that the accused persons can be brought to justice,

Secondly, the hon. Finance Minister has given Rs 50 crore in the last budget for transport system. I request the Government that this fund
should be utilized and utilized fast so that we are safe on the streets of Delhi and my security as a woman in Delhi not just an illusion in future.

13.00 hrs.

arotofter areargt : offorctt aflonaft el smuaor oNfewr st 3 ordl amen &) &) so ordl SN Gt &) A st g9y ur S)-cllar AfFenal @ aren @I W G

*t33
Title: Need to give honour to police and defence personnel who sacrifice their lives for the safety and security of nationa and women.

offercht Sfemeght Aht (arf Rech) @ wroroltear arczier Sht, aroerarg) st wi et Rsrr asr B w7 3 oft Sren swan &) as ot dan 2 o s oficl, Aot @) aig w2 &, Realt
Sor bt zem By 3t 2t B o1 gorwY a7eT ST 9MRIG ARMS A 1w SmETeTSIor 2ol st @i feer frafen A1 B forw oft wre fven sram @) frsfen Asar Yo A5 2 St omRIs B
af¥aca uz gt R cremar &) o So1 & ordicl o amendl afiv 2sm & for ot avs A awelt swer seiteraz & sfiz o1 @Y IRe Yorer B AIfds amea @1 Jifener Sor @Y @en
A g2t uz yeor e ot arm &) Reft Rerfer 3 3731 ceren & R Sit oren 3w Y &2 gan &) sl gfer o Bt demr @3 A o fan &, sadt rsen smage & aifds
yfererasft aftz anfdsert sor yferwnt &, sorpt seort dt sme) Sor &t e &) Rl uz, ordicl ai Aifdemal Y soor uz Ron @i wenlife fow sof v & agor W «ad 23 sa
aleil fomril 2 3521 &t dew 3 vw & aaer Ao aifée, sAfere dor Slall it @l st §



*#34
Title: Need to take steps to approve Vishwamitri River Project in Vadodara, Gujarat.

offarcht Fsrordor iz (@=Yean): armorolter sreerar Sit, 3 amuest amre Erep @l g 6 anuet (3 sl 8rq B sifer Aecayyl fawe & e A drerar B st &Y F s asien
& o g A and §) A off Prarsht srewars Sft 6t vl aell asicar &) serb dia wita 23 Receltes rafid} ot ag @ &) sa1 aidl 3 &2 2na @i st € i sa aore A
$AD AR 260l arct ciell & w2l 3 urelt an oar &, fararfid} e gicke aga sl &) s R &2 o dida cel & derm wxdl &) Jou wor Rrafie) Ba
YiSiae @t 3181 agren aigdl &)

el AR fralidl ae gioiae @t 3! asen arsdl 8 & KD #eeE 3 Siel ARG Adl A 3R Sl & [ e, @R & 3 3 53 ghe ol #9Rl &t oo aifie
=163 P cipll @l ot #idacl @1 AWl BIall IS &, I3 AR Bel Ad) o,

*#35
Title: Need to take steps for the welfare of trans-gender community.

KUMARI SHOBHA KARANDLAJE (UDUPI CHIKMAGALUR): Madam, today I am raising the issue of sexual minorities, who do not have voice in
Parliament or in Legislative Assemblies or in society. Really they are facing problems; they are virtually begging and doing sex work. So, I want to
raise this issue in Parliament and hence, please allow me to raise the issue.

The problems of trans-genders or sexual minorities or hjjras are ignored, neglected and sidelined since centuries. Sexual minorities are also part of
the society. The discrimination based on their class and gender makes the trans-gender community one of the most dis-empowered and deprived
groups of the Indian society. It is very sad that no accurate or reliable estimate is available about the trans-gender people in the country. There is
census for animals like cows and also for wild animals. For every species, we have census. In the forest also, we are having census for wild animals.
But about sexual minorities, there is no census and there is no figure available with the Indian Government. It is really a tragic part of Indian
democracy. Sexual minorities in India face a variety of issues. Reports of harassment, violence, denial of services, unfair treatment against trans-
gender persons in the areas of employment, housing, public accommodation, obtaining passport, driving licence, ration card and identity card, are
available.

It is a total violation of articles 14, 15, 16 and 21 of the Constitution of India. The main problems being faced by this trans-gender community are the
discrimination, unemployment, lack of educational facilities, humanlessness, lack of medical facilities, problems related to marriage and adoption. On
the humanitarian concerns, lakhs of sexual minorities are in need of support, help and financial assistance from the Union Government.

I urge upon the Union Government to consider the following issues. Firstly, this sexual minority must be properly documented in the national census.
They should be provided reservation in education and employment. In Bengaluru, after our agitation, they were given reservation in admission in
Bengaluru University. This should be followed by all the universities in India as also all educational institutions. For providing rights equal to male and
female, this community should be considered as third sex. All the fundamental rights and facilities should be provided to them. Various rights such as
passport, driving licence, ration card, ID card and Aadhar Card should be provided to them. The BPL cards should be issued to this sexual minority.
We should treat them as human beings.

*#36
Title: Need to announce the zone-wise unit cost ('L" factor) for the Subramanya Siva Cooperative sugarmills, Dharmapuri district, Tamil Nadu.

SHRI K. ASHOK KUMAR (KRISHNAGIRI): Hon. Madam Speaker, I thank you for giving this opportunity to speak on the subject - zone wise unit cost
of sugar cane.

Madam, the Department of Food and Distribution under the Ministry of Consumer Affairs, Food and Public Distribution, Government of India,
has to announce the zone wise per quintal unit cost of sugar known as "L" factor for the sugar seasons in the year 2004-05 to 2008-09, so as to
determine the quantum of additional cane price under clause 5-A of the Sugarcane Control Order, 1966 but the same is still pending.

Madam, Sugarcane Producers Development Association, Kallakurichi Kooturavu Sarkarai Aalai -II filed a writ petition W.P No.7979 of 2013 and
M.P. No.1 of 2013 in the High Court of Madras. Madam based on the direction issued by the High Court of Madras dated 15.09.2013, the Provisional
‘L' Factor value to Kallakurichi-ll Cooperative Sugar mill of Tamil Nadu for the year 2004-05 to 2008-09 has been announced by the Department of
Food and Public Distribution, Government of India, vige letter No. 3(3)/2005-SP dated 17.10.2013.

Madam, on the basis of the above order, I request the Government of India to announce the Zone-wise Unit cost ('L’ Factor) for the
Subramanya Siva Cooperative Sugar Mills and Palacode Cooperative Sugar Mills, Dharmapuri District as also for all other sugar mills in Tamil Nadu.

37
Title: Need to remove ban on construction of houses in Panchmadi, Madhya Pradesh.

oft 3o g Ris (Seemarc) : amorofer aeeret Aaleen, 3 MU AT I IIDIRT DT E206l ALl YS9T b vaseild féer F2orel yaadt &t ai emon arsan & g2 91 3 301w
a1g3 3 g1 iRt Storiie @S & wreE 3 91631 B Asad B o wwE wam &) saRr dandt oft Y eige §, Bt Bdterdic a1S ardel @ &) daerdl orer ardt sl A Aayst



&l vzl A frer gan &) saman o eéer Pord wivee @1 ol ui¥en &, ag dandl gg2 @t arl iz A &Y gu &) 53 DR 5 982 & APyl @ ot il caen ol Al &,
ag 9182 & oG &l @il Bt &) s aasg 9ig # ©E o saat oidl @e1 Fewar, gerfelator ol & wwar, ser it ol uz gferdr & e & @ ¥ snfie 3 S Fgen
of¥en 8, 31 W afer A= @ gl cPIel uR dcledic A1 gferdy cPIar & vd AffrapIvr el O olld U2 olRl-ol A9l Al GRI cPIRI SIKT &) A1 Acel b APl A N
DI A g & R vawdt i ATl fBrtvr ud yoifstAivr uz et A WY GerI STl aIfde; 51 3 Ticlt Feel U S o aekdt 8, 3o Belnic dlE A AT I AYT
@I¢ # ¥ fopan gan &) A sl wen araal § b oe2 3 Zell s 3 g arel¥e St a1, cauR @2 A0, sad e e oI 3 o a1 & aew A ¥ &, sRa FRER I
Sewdlol @ads, el T 3 S9N IB 33 3¢ @I ddbe AR aIfds dawrdl & s sl o eer g wBivse & @, Horic a1 & oRur 3T el A @ 8o &
R Xell gar 3 ordl St ur 32 &, et s o ol aidt @ w 33 &, agl e @R oidf @2 w 3E &, 3ei! 3ol ol i Ace et I0p

*38
Title: Need to expedite to upgrade vakala-pudi to fishing harbour.

SHRI THOTA NARASIMHAM (KAKINADA): Madam, Speaker, thank you for giving me this opportunity to raise this matter. The State of Andhra

Pradesh has a large coastal corridor and also the finest atmospheric conditions. Kakinada is going to import as also export sea food machines etc.
Kakinada is growing very fast. In my Parliamentary constituency, Vakalapudi is a very prominent place. To upgrade this place to fishing harbour there
is every necessity to improve upon the infrastructure to bring it on par with EIA standards. The Commission of Fisheries, Hyderabad had instructed
the Deputy Director (Fisheries) for submission of proposals for upgradation of this place to a fishing harbour in August 2014 through video
conferencing. The Deputy-Director has submitted an estimate for Rs. 50 crore for upgradation to be duly taken up under capital works under RIDF.
The Superintendent Engineer (Marine) is also one of the technical supporters to this project. I would like to request the hon. Minister for Fisheries,
through you, to treat this process of work as urgent and to complete the work as early as possible.

Thank you.

*39
Title: Need to reduce custom duty on ships.

oft omeonré wrofan (arecl) @ wdlcen, F anuds sneew A, SpRI ySor 3, saoeR BRgae & sk Femel w2, Pu-Rasfcer & oRlar @, Acer B el ars
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*t40
Title: Need to set up a bamboo cluster at Bethnati in Muyurbhanj district.
SHRI RABINDRA KUMAR JENA (BALASORE): Madam, Speaker, thank you for giving me this opportunity to raise this matter.

There is a place called Bethnati in tribal dominated Mayurbhanj district of Odisha which is a part of my parliamentary constituency. This place
supplies more than 50 per cent bamboo requirement of the whole of the Eastern India. According to the Agricultural Finance Commission, which is a
part of Government of India, the highest survival rate of bamboo is in Bethnati and Mayurbhanj districts. But unfortunately the poor tribals and the
locals do not become a beneficiary of the huge produce they make. So, my submission to the Union Government is that a bamboo cluster be made at
Bethnati in Mayurbhanj district and incentive be given in the form of capital subsidy and also exemption in tax so that the poor tribals and the people
of the area get benefited. It is because they get merely Rs. 100 and the industries who use it earn thousands of rupees. So, in the interest of justice
and equity to the poor tribals, this is my submission and demand from the Union Government. Thank you.



*t41
Title: Issue regarding encroaching the property of Punjabi emigrants.

oft 2ref 1z arieht (ufRewen) @ uoerre Fsw| anuct I A Ascayl fAwRr uz Aol @i #Hlot e, saRb o 3 anueT smd §) Adicen, i A g1 $A Aol DI el Yol b
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el @iftpl GRI, ger oz sp-aftsma &t fPrcfi-srer 3 weon fsen o ZaT 3) o/ A cller Aol Bet B Gadt ol P o oI A &, Al Iod SARM-LPIPRI I &)
D RO & 3ol faSell yarell smsel 3 sz # Brder war & fore, Yol eemet @ fere, A9y Fwdicrer ged &, gidt aew Jordl dqo AeulReEl w2 wean pen su 2an & dsa
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*t42
Title: Issue regarding denial of State Government reservation to people belonging to Scheduled Castes and Scheduled Tribes category.

3i. afa st (Ime-ufmr Reell) | awaer sdlcan, & aga & wecagol §3 0z anuds wmeem A A1 @1 earer i avon asan g @y So1 A sy wie e sy gsa B
eltor fieelt 9 andt 3) Afdver azz A anat ard eell b e Podowr o ual Ferd foan sen 3, srafds ad 2005 3 s ¢ & aw siid f&en emyp This was held in the
Supreme Court also. In Febraury, 2013, the Attorney-General has also opined that they will be given reservation even if they come and produce a
certificate. Subsequently, the Government of NCT has issued the order in May, 2013. Despite this, they are being denied reservation. srer & 3 vorafi<t
3t &t 6t ol Bt orll ofty S fewaz @ 3Fer Peiee aen gan & They are denied reservation. eopdberal Burddic 3 assistant teachers were also denied
reservation.

Madam, through you, I request the Minister for Urban Development or LG that the orders which are already in place should be implemented and the
people belonging to SCs and STs, particularly coming from Rajasthan, should be given reservation in State Government.

HON. SPEAKER:

Dr. Yashwant Singh,

*mO03 Shri Harish Meena,

*m04 Dr. Pritam Gopinath Munde are permitted to associate with the issue raised by Dr. Udit Raj.

*t43
Title: Issue regarding completion of work under projects like BSUP and JNNURM.

DR. SHRIKANT EKNATH SHINDE (KALYAN): Madam Speaker, I thank you for giving me an opportunity to raise an important issue about BSUP and
houses under JNNURM in my constituency.

The Government starts schemes with good intentions. However, because of inadequate funds and delay in completion of work, the
Government abandons the scheme, and projects remain incomplete. The amount sanctioned are then just lost and the loser is the common man who
pays the taxes.

The Government of India started projects such as BSUP and JNNURM. The duration of the projects is over. However, many projects in my
constituency remain incomplete. The main reason for this is cost escalation. When agencies were appointed, cost escalation clause was not included



in the scheme. So, when the work is not finished within the stipulated period of time, the work has come to a standstill.

The other reason is, the urban local bodies appointed the agencies without acquiring the land. Delay in land acquisition resulted in late
starting of work. Hence, there is a failure to complete the work. The other cause is, without deciding the eligibilities of beneficiaries, a list of
probable beneficiaries was prepared.

A number of projects was sanctioned but they came to a standstill due to the above reasons.

In my constituency, 13,469 houses were to be built but only 8200 houses were feasible. In the last four years, we could complete only 3000 houses
and construction of 5000 houses is in progress but agencies have abandoned the work.

Madam, through you, I would request the Minister for Urban Development to look into the matter very seriously, revisit the policy and create a way
out to complete these projects. ...(Interruptions)

HON. SPEAKER: Shri Anvind Sawant and *m03 Shri Rahul Shewale are permitted to associate with the issue raised by Dr. Shrikant Eknath Shinde.

*t44
Title: Need to provide better

SHRI R. GOPALAKRISHNAN (MADURAI): Madam Speaker, I would like to bring to your kind attention towards the needs of the people of my
parliamentary constituency, Madurai, for improved rail services and speedy implementation railways projects there. All these are long pending
demands of the people of my constituency.

Honourable Puratchi Thalaivi Amma has special affection for Madurai and its people. The world famous Meenakshi Temple of Madurai is frequently
visited by people residing in different States and countries. In view of this, all trains running between Madurai to Chennai should be converted into
Super fast Express Trains. The existing old and outdated coaches of Pandian Express have to be modernized. Efforts should be taken to decongest
Madurai Railway Station by renovating and making Koodal Nagar Railway Station as additional station. Koodal Nagar station is announced as a Model
Station. Neither funds nor work have reached there.

Likewise, Thiruparankundram and Thirumangalam Railway Stations should be made as Model Stations. Stoppage of all trains should be
provided there. Duronto Express running twice a week between Madurai and Chennai should be introduced to benefit the people of Madurai. An

additional train service between Madurai and Bengaluru with 15t AC coach has to be introduced. Similarly, 15t AC coach has to be added to
Thoothukudi-Mysore Express train running via Madurai.

*t45
Title: Need to construct embankments on the bank of river Ganga in Chandauli Parliamentary Constituency.

3f. Aideg omrer Uy (dodiclt) : Aretetler et oft, & rdl 8 geclclt ¥ ot Jli doalct ¥ dta it sien B Kooty siardt oidt 3, B anfésen war snar 3, asl B
AWl e U2 agd 8l yRrg semel Arbs asea oft @ ea Wi sifée &) sy gawil 3 spacendr, afer, e, sofdrel siiz [efaur scenfe srsgzul @l Slifde smen sar 8,
32t eyt 31 S snbuSer w8 a1 2rg Jorhl Fupfer 3 vife &) asl U el el Foitel Wl & Afdvel el Wi ale oidf &) s Uz are B fere i U AT A AIDIE A BT DI
) 2 &t arwrdt I 3rel aodiclt 3 sien I S werel &, dgd SPIEl U2 wetel 8l 381 &) dalelt [rel O aien aeardier siia axrer: dost St wawed sien 1 ficfler glet B wom2 uz g,
FAept 37 I AP MEAGA, wiaz, uwsl, Agad, fge, wreear (uftor wfsft), diweia, ddue, e (adur) , anye, aRldl apney, Wacy, YEaney?, vl
slcal uru & ur, foerel, agsll, Eeasirer A Ja sbn werol 3 yanfad 2 adl arwRil Seie B sedstd sidt aseri a5 folt aar &t vas et &, ag ot abn I Rcflor gt a5
WINE U §) T8l IIRWINGM, ARIYR, W2, s[azal, dweqz, fsdlon, W2 8, papard, Saf¥n, W, WenyR, demdt @1 v Slo Jife? ast glrg 3, ag oft siom srerer
A yanfda &) as dqudt diel Stoit w1 dtel Femer amem swar &) 3ot si Pt ansftyz 3 Rewr 3 w1 sPnwerer 3 yonfaa &) F snudd ameEr A @G I8 dd sn Fal TR
atoit 31 atier a3er g fb st urerdt & etk dtes3t &t Siavy/dlar @om? aer amavern BRfor dfer @omas? sworsftaor, 97fr sl st 6t Fam &6t S

*t46
Title: Need to announce Flood Insurance Scheme for flood afflected fishermen.

oft affva aMene (wolermalz): amerofler areergr oft, v o1 21iere A yfer smudht o1 AeTpfer A fere F agar smondt ¢ I g 3 wgon agen b amer B ot Breroft aft
aRpRidra afgems &, 3 3oy e v o Y e wWS1 g, SAGTR Irr-gafaer &t afdemsi B Fmer Afdver Sit 9 yror IoTen araar §, dg APIRT B aer A AT ) ST &I
aerRn o ol fp 9 wRilSe uierer sedis=n onet &1 v bl & Ry 3o seifdenr & Aftver Sl agan aer R 3 &, Sorh i 3 uscl A dga JUR gan &) e
fisforer wa Ranr HAaez & G151 U2 U2 &2 A1el @R yfererd P vw agladl sa G 3@ & el s B ARl b A1l v aga as! Afdwer a6l andl & [ yferd s/ aie st
& oY Rrcroft oft Forchl arsfern 3, d arg & wofl 3 aclt oneft &, RRRY Sorw! ardl ©AST HWE @1 ool gian 3 safene 3 3muds ameeer 3 aear § A dog IOR @G A



ifsa Al & e v ARMbE e amn, serer d eAsianes A ol & dfia d asal § e e div vfoca: sram & #Agami & ffw v ARifbe ws
S9Rllad FhIA BaldA @2 R &2 forel 3 AEaIRl @1 St @G @ AP6I w6l USAl 3, a6 of dmell 03]

HON. SPEAKER: Shri K.C. Venugopal, you have given notice on the same subject on which Prof. Saugata Roy has given notice under Rule 115. But
you have given the notice for 'Zero Hour'. I am calling for the factual note from the Minister. 3= e 2 o5 Srarer anu adt aw iy sifae 3 Iow Al @@ 3fem
ordl &) aal A 3ol i, eirst dkl 2fay,

o srfecrepTslor #1531 & anorell sreerst Sit, Gfop soalol Sfaedic & mer ot foven 8, o vasmest Buddie of rgyerz 97 fva &, The Hon. Minister, Shri Venkaiah Naidu
has stated that no circular has been issued. &€, (Interruptions)

HToTolleT 3EALT  UGC! Solebl dlel clol dlfore) 3131 218 Dol 3 [0 ol 3PR wieier &t 2 b aai A oft amet a1, I will give your papers also to the Minister.

... Interruptions)

*t47

Title: Need to declassify the documents related to Netaji Subhash Chandra Bose's alleged death in 1945.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam Speaker, thank you for allowing me to raise this important issue, which is of not only national

importance but also of international importance. Classified files concerning the national hero, Netaji Subhash Chandra Bose's alleged death in 1945
have been zealously guarded and still remain a mystery. Recently, declassified documents at the National Archives reveal that two files have gone
missing. Has the Prime Minister's Office destroyed these two files, one in 1969 and another in 19727 The disappearance and the destruction of the
files is as mysterious as the disappearance of Netaji himself!

Therefore, I would urge upon the Government to spell out what happened to the files relating to Netaji and also tell us what steps are being taken to
release all the files relating to Netaji. Repeated attempts to declassify the documents related to Netaji's death are being refused. It was done by the
UPA Government. The BJP Government is also doing the same. Why has the Ruling Party changed its mind? What do the documents contain that are
so sensitive? I believe that if the Government declassified the documents, it would help in establishing the truth once and for all. Why keep the
conspiracy theories alive and why deny India the truth about the death of one of its great freedom fighters? Various Indian Governments have
attempted to put the mystery to rest. Three different Commissions have been appointed, one of which was later rejected by the UPA Government, I
mean the Mukherjee Commission Report. Is there anything to stop the speculation just as the many reports into the John F. Kennedy assassination
have been ignored by conspiracy bluffs? It was believed that if the Government declassified the secret documents, it might help in establishing the
truth once and for all. Hence, I would urge upon this Government that the citizens of this country deserve an explanation.

HON. SPEAKER:

Shri Md. Badaruddoza Khan,

*m03 Shri Sankar Prasad Datta and

*m04 Shri Sharad Tripathi are allowed to associate with the proposal of Shri Bhartruhari Mehtab made in 'Zero Hour.'

*t48
Title: Regarding alleged anomalies in enhancement of pension under EPF to Rs. 1,000/-

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Madam, I would like to invite the kind attention of the Government to a major problem being faced by
the EPF pensioners. Recently, the Government of India has enhanced the minimum pension under EPF to Rs.1000/-. There are more than 30 lakh
retired employees who are supposed to get the benefit of the enhanced pension. However, now, the Central Government has implemented the
decision and launched the programme with great fanfare during September, 2014.

Madam, the UPA Government had decided to implement the Scheme but the election was announced. That is why, the then UPA Government has
not implemented it but the new Government has implemented it. There are a lot of anomalies in the enhancement of pension. A majority of the
pensioners are not getting the pension. Therefore, I urge upon the Government to intervene in this matter and sort out the problem



*t49
Title: Need to include production of betel leaf in Agriculture sector to get the benefit of Crop Insurance Scheme.
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*t50

Title: Regardig opening of CBSE Schools on 25t December, 2014 to celebrate Good Governance Day.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, yesterday I had raised a very serious issue concerning the religious sentiments of the people of
India. I have given a notice today regarding the reply given by the hon. Minister to my intervention....( Interruptions)

As per the reply, the hon. Minister told that only online competition is planned and therefore it would not affect the Christmas Day celebration which
is not factual. I have the Circular with me. I have the Circular of the Commissioner of Navodaya Vidayala Samiti Shri GS Bothyal. As per the circular,

the CBSE will also be organizing a competition under the CBSE banner a series of Good Governance Day on 24t and 25t December. The hon.
Minister also told that only oneline competition is invited. But, as per the circular, most of the submissions will be online and offline. The Minister's
version is not factual. It is not factual and it is misleading the House. ...(Interruptions) Therefore, I need an explanation from the hon. Minister,
through you, Madam. I am seeking an explanation. ...(Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): The Government is ready to respond on that. ...(Interruptions)

SHRI K.C. VENUGOPAL : We are seeking the explanation.

SHRI RAJIV PRATAP RUDY: Madam, this issue was raised by the hon. Member yesterday. We would like to place on record, on what he has said

now. On 25t December, the Government has no intention whatsoever, if there is any misgiving about it, to open any schools on that particular day,
as per the circular which he is referring to. There is absolutely no such intent of the Government. ...(Interruptions) 1 am coming back. Let me come
back and explain it to you, my friend. ...(Interruptions)

HON. SPEAKER: Please listen to him.erén ar & ot & amasig ol anuast arenss fan &) [y ama D3 aier Hifdm
SHRI RAJIV PRATAP RUDY: I am not arguing with you. ...(Inferruptions)
In what background you are saying, I am trying to explain it.

Madam, this was in reference to Navodaya Vidyalayas, which is about 550 across the country. It is completely 100 per cent residential schools run by
the Central Government. That we have to keep it in mind. With reference to what he is saying, we have to refer a Circular, which has not been
issued by this particular Government. But there is a Circular which was issued on 13t April, 1987 by Navodaya Vidyalaya Samiti. I will furnish this
letter which has been issued as a Government circular. Para 3 of this reads — Navodaya Vidyalaya is being residential in its character, there is no
question of declaring a holiday and sending the children because it is an authorized vacation period and they stay in the residences itself. All
festivals, not particularly Christmas, should be celebrated in the Vidyalayas only, and children should not be permitted to visit their homes during
festivals. This is true for all. It is a celebration which is being done in that particular place in which competitions are held, exhibitions are held. This
is applicable to Navadaya Vidyalayas. So, trying to stretch it out and say that this Circular.. ...( Inferruptions)

SHRI K.C. VENUGOPAL : It is for CBSE also. ...(Inferruptions)

SHRI RAJIV PRATAP RUDY: This is what is mentioned in the Circular that I read. This has been followed by all the Governments irrespective of the
Government of today. This is a Circular what you are talking about. So, there is no question of asking any organization to open the schools on that
particular day. This is an activity which has been proposed, which is being done for ages together. ...(Inferruptions)

HON. SPEAKER: The House stands adjourned to meet again at 2.30 p.m.

13.32 hrs
The Lok Sabha then adjourned till Thirty Minutes past Fourteen of the Clock.



*t51

Title: Need to set up adequate number of procurement centres for purchase of Paddy and Maize in Mandla Parliamentary Constituency.

9ft woaTe1 Ris gered (@isen) & 92 2iadie iq Avsc, Ae yger 3 arel vd Aam! Rl dogl &l e o dlol & Il 216l & il snfearel Rpareil ml sue-3u2 sewol
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*t52

Title: Need to set up a Central Agriculture University, Rice Park and Seeds Development Unit in the unutilized land lying with the State Farms
Corporation of India Limited in Koppal Parliamentary Constituency, Karnataka.

SHRI KARADI SANGANNA AMARAPPA (KOPPAL): I would like to draw the kind attention of Union Government towards the
setting up of a Central Agriculture University, Rice Park or Seeds Development Unit at Koppal District, Karnataka.

It is to bring to the kind notice of the Union Government that a unit of State Farms Corporation of India Ltd (SFCIL), a Government of India
Undertaking, is situated at Javalgere in Sindhanoor Taluk of my Constituency Koppal, Karnataka. This started in 1968 having 7000 acres of land. It
has come to my notice that only 3000 acres of land has been used for this purpose by the State Farms Corporation of India Ltd. Remaining 4000
acres of land is lying unused for the past 25 years. It is also learnt that SFCIL is incurring loss. Horticulture crops like grapes, Mango, Flowers,
Pomegranates and Banana are also available in ample amount. Research institute for horticulture & floriculture is very much required. Nearly 10 lakh
acres of area is irrigated land in Kopal constituency. Sona Massori is the major Rice growing place in Karnataka.

So, I would like to request the Minister concerned to set up a Central Agriculture University, Rice Park for Paddy cultivation and Seeds
Development Unit in the unused 4000 acres of land.

*t53

Title: Need to take suitable measures to protect the crops from damage by wild animals in Kota Parliamentary Constituency, Rajasthan.
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*t54

Title: Need to ensure availability of fertilizers and seeds at Government agencies in Eastern Uttar Pradesh.

off 2R wormer (wrctara?): udf 3o ySer 3 2rRfSray daat &t ot welt & | so1 2 2@ warer & gard aer aver w2 & | ud A ae Aswrd vl w sdwt 6
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*t55
Title: Need to augment railway services in Lalganj Parliamentary Constituency, Uttar Pradesh.
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wd wivar 3 #ft foen sy as sl el Bech A aerdt &) serar R owdd Asaw A snewERs o s

*t56

Title: Need to provide reservation to domicile students of Rajasthan in admission in the National Law University, Jodhpur, Rajasthan.
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*t57
Title: Need to set up a Tertiary Cancer Care Centre in the All India Institute of Medical Sciences like Institute at Rishikesh, Uttarakhand.
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*t58
Title: Need to undertake development programmes in villages in Gaya District, Bihar covered under Pradhan Mantri Adarsh Gram Yojana.
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*t59

Title: Need to construct under-passes and over-bridges at level crossings in Ambala Parliamentary Constituency, Haryana.
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*t60
Title: Need to undertake construction of railway line between Meerut and Hastinapur in Uttar Pradesh.
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*t6l
Title: Need to establish a Navodaya School, a Kendriya Vidyalaya and an Ekalavya Residential School in Ramanagara district, Karnataka.

SHRI D.K. SURESH (BANGALORE RURAL): I would like to draw the attention of the Government towards the need for establishment of centrally
sponsored Navodaya Vidyalaya, Kendriya Vidyalaya and Ekalavya Model Residential School in Ramanagara District. Ramanagara District is my home
district comprising of Channapatna, Kanakapura, Ramanagara and Magadi Taluks. Unfortunately none of the Central schools have been established in
this district. Nearly 75.27 per cent of the population of the district is rural. As per the Nanjundappa Report, Ramanagara District is one of the most
backward districts in Karmnataka and this is largely due to the fact that there are not enough quality educational institutions in the district. There are
many tribals living in the district especially in Kanakapura Taluk. There is an urgent need to setup Ekalavya Residential Schoal to provide quality
education to the tribals in the district. Part of the district is on the Bangalore 8€” Mysore national highway and as a result it is rapidly urbanizing. The
educational imbalance in this small but compact district has to be rectified at the earliest. Therefore, I request the Union Government to take
immediate and necessary steps to establish a Navodaya School, Kendriya Vidyalaya and an Ekalayvya Residential School in Ramanagara district of
Karnataka as per the norms of the Central Government.

*t62

Title: Need to restructure the Short Service Commission scheme in armed forces in order to ensure better post-retirement life to retired officers.

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): After 2005, the provision for extension of the scheme of Short Service Commission (SSC)
Officer in the armed forces to 10 years (further extendable by 4 years) than the earlier tenure of SSC officers for 5-7 years has created multiple
problems for the SSC officers. Earlier, the officers were released from service while still in their prime allowing them to adjust into a different life and
a new job.

Most SSC officers now retire at the rank of a Lieutenant Colonel but do not receive pension or any other post-retirement benefits. On exiting
the armed forces, many SSC officers are unable to get back into the general workforce for the lack of specialized degrees and training required for a
job with a steady income.

The Government has not introduced any measures to rehabilitate and employ SSC officers into its other departments and services. Lack of
rehabilitative measures and post-employment benefits have resulted in absolute exploitation of our young officers who dedicate their prime years to
the service of our nation and are then left to fend for themselves.

I would thus urge the Government to restructure the Short Service Commission Scheme by providing for post-retirement benefits,
compensatory employment, and rehabilitative measures. This would revive the Short Service Commission, making it an attractive service opportunity
for our youth and also help meet the shortage of officers in defence services.

*63

Title: Need to set up an Indian Institute of Horticulture Research at Krishnagiri, Tamil nadu.

SHRI K. ASHOK KUMAR (KRISHNAGIRI): In Krishnagiri district, Tamil Nadu Mango is grown on large scale and gives higher income to the farmers.
Every year 3 lakh metric tonnes of high quality mangos like Alphonso and Totapuri are produced in Krishnagiri district. 1.5 lakh metric tonnes of
mango pulp are produced and exported to East Asian countries and Arab countries. Krishnagiri district is the highest mango exporter in the world
and having 73 private mango pulp industries. The climatic condition as well as the soils are suitable for large quantity of mango production in
Krishnagiri district. The government earns foreign exchange of Rs 400 crore exporting mango pulp and hybrid roses respectively. The Government of
Tamil Nadu has been giving 100 per cent subsidy on mango plantation through National Horticulture Mission.

Soils in Mango Gardens have less Micro Nutrients like Iron, Boron, Calcium, Magnesium, Zinc, Molybdenum and Copper. These soils require the
above Micronutrients, both foliar application and soil application every year. In general, farmers apply micronutrients only when crops show
deficiency symptoms, while micronutrient deficiencies decrease yields before symptoms appear. Some common farming practices contribute to
widespread occurrence of micronutrient deficiencies in crops by decreasing the availability of the micronutrients present in the soil. In addition, the



mango farmers growing high yielding hybrid roses and vegetables in my district require high planting and plant protection technologies.

Hence, I request the Government to open an Indian Institute of Horticulture Research Branch at Krishnagiri and provide 50 per cent subsidy
for micro nutrients to the farmers to increase mango production.

*t64

Title: Need to establish regulatory mechanism to avoid tax evasion by online retail stores and also protect interests of offline retail sector.

SHRI S. SELVAKUMARA CHINNAIYAN (ERODE): Twenty crore people in our country are into retail trade with over 5 crore outlets. 93% of our trade
activities are in the non-formal sector. It provides job opportunities to about 40 crore of people. It generates about 7 lakh crore rupees of turnover.

This traditional retail sector in India is facing a great threat from the ongoing e-commerce and e-retail trade activities. As of now, this unregulated e-
Commerce handles about 70,000 crores of rupees. Its further increase will greatly affect not only the trading community but also the nation in a big
way. These e-commerce operations are not transparent and financial transactions are made through foreign gateways. This results in tax evasion as
no valid receipts are provided. Orders are obtained online from one place and goods are delivered from another place thereby evading tax to be paid
to State Governments. Spurious goods are delivered and consumers are also cheated in many cases. Both the Central and State Governments must
take suitable action in unison to protect our traditional economic activities that provide livelihood to a large number of our population. I urge upon
the Union Government to establish regulatory mechanism to avoid tax evasion while providing protection to crores of retail traders of the country.

*t65

Title: Need to provide a new halt station at Rosulpur between Tarakeswar and Arambagh in Arambagh Parliamentary Constituency, West Bengal.

SHRIMATI APARUPA PODDAR (ARAMBAG): Tarkeswar-Bishnupur new rail line inaugurated by Didi Mamata Banerjee in 2011 is
still under construction. Tarakeswar-Arambagh rail portion crosses the Damodar and Mundeswari rivers. Nearly 2 lakh people of
8 gram panchayats covering 17 villages of Pursura and 12 villages of Khanakul take trains either from Tarakeswar or Arambagh
and eighty per cent commuters are agriculturists. They cover long distance with their products to catch trains to reach the
market.

I request the Railway Ministry for a "Rosulpur' halt station where it could be too easy for the local people to go and catch
train easily and would be of great relief to carry their agri-products.

I, therefore, urge upon the Hon. Railway Minister to start a new halt station at 'Rosulpur' between Tarakeswar-Arambagh
rail route in Hooghly district of West Bengal which is a long awaited dream of the people of my constituency, Arambagh.

*t66

Title: Need to include tourist destinations in Odisha in the Buddhist Circuit and also upgrade Biju Patnaik Airport, Bhubaneswar to an international
Airport.

SHRI BAIJAYANT JAY PANDA (KENDRAPARA): The tourism potential of Bhitarkanika and Gahirmatha wildlife sanctuaries, and the Buddhist circuit of
Ratnagiri = Udayagigi-Lalitgiri, in Kendrapara, Qdisha is grossly unutilized. Similar problems plague other tourist destinations in Odisha such as the
hot springs of Atari, Taptapani, Simlipal National Park to name a few.

Tourism industry is ranked as the second largest in providing employment to semi-skilled and unskilled workers in the country and could
facilitate increased economic opportunities to its people. In order to promote tourism in Odisha, the government must consider including it in its
praposed tourist circuits. Incorporating Buddhist Centers of Kendrapara in the Sarnath-Gaya-Varanasi Buddhist circuit would help strengthen tourism
in the district. Other Schemes like National Heritage City Development and Augmentation Yojana and Pilgrimage Rejuvenation and Spiritual
Augmentation Drive can be extended to Bhubneswar and Puri Dham respectively.

To augment these efforts, there is an urgent need to expeditiously improve the tourism infrastructure, by upgrading the Biju Patnaik Airport to
an international Airport, increasing air connectivity to Bhubaneswar and formulate creative branding and marketing strategies to promote Odisha.

*t67

Title: Need to accord classical language status to Marathi language.
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*t68
Title: Need to revive the closed sugar mills at Goraul and Motipur in Vaishali Parliamentary Constituency, Bihar.
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*t69
Title: Need to start operation of flights to Mumbai and Tirupati from Kolhapur Airport, Maharashtra.
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*70
Title: Papers laid on the Table of the House by Ministers/members.
HON. DEPUTY SPEAKER: Now paper to be laid. Shri Jayant Sinha.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT SINHA): Sir, I beg to lay on the Table a copy of the Statement (Hindi and
English versions) on Quarterly Review of the trends in receipts and expenditure in relation to the budget at the end of financial year 2013-2014,
under sub-section (1) of Section 7 of Fiscal Responsibility and Budget Management Act, 2003.

(Placed in Library, See No. LT 1280/16/14)

*t71

Title: Discussion on the motion for consideration of the National Capital Territory of Delhi Laws (Special Provisions) second (Amendment) Bill, 2014
(Discussion concluded and Bill Passed).

HON. DEPUTY SPEAKER: Now we take up Item No. 23. Shri M. Venkaiah Naidu.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Hon. Deputy Speaker, Sir, I beg to move:

"That the Bill to amend the National Capital Territory of Delhi Laws (Special Provisions) Second Act, 2011, be taken into consideration.”

Sir, there is a phenomenal growth in Delhi and it is having its own implications and problems are also coming in terms of shelter, squatter
settlements and other infrastructural facilities. This has led to problems of encroachment of public land, growth of slums, unauthorized
constructions, large scale commercialization of residential areas and inadequacy of housing.

Further, when the Master Plan for Delhi, 2021 was being prepared, Delhi Laws (Special Provisions) Act, 2006 was enacted on 19 May, 2006 to
protect certain forms of unauthorized development from punitive action which was effective for a period of one year. This was followed by similar
Acts which were also effective for one year each. The last such Act namely, the National Capital Territory of Delhi Laws (Special Provisions) Second

Act, 2011 was effective for a period of three years and it is expiring on 315t December, 2014.

That is why, keeping in mind that these provisions are going to be expired by 315 of December, this Government has brought this Bill in this House
for consideration. That has also made the Government to think about it seriously. I urge upon the hon. Members to participate in it.

As per the provisions of the said Act of 2011, orderly arrangements had to be made for relocation or rehabilitation of slum dwellers and jhuggi-ihopri
clusters; regulation of street vendors; regularization of unauthorized colonies, village abad areas and their extensions and existing farm houses;
regularization of schools, dispensaries, religious and cultural institutions, storages, warehouses and godowns built on agricultural land;
redevelopment of existing godown clusters and building regulations for Special Areas.

While progress has been made in evolving the policies, norms and strategies towards implementation of the Act, more time is needed to bring
in orderly arrangements keeping in view the current ground realities in the National Capital Territory of Delhi.

Further, the norms, palicies and guidelines for unauthorized developments, including complexities in regularizing unauthorized colonies, may
also need to be appropriately modified to bring them in conformity with revised Master Plan of Delhi 2021. The review of Master Plan of Delhi 2021 is
likely to be completed in early 2015.

The objective of the extension of time is not only to protect certain forms of unauthorized developments from punitive action in the National
Capital Territory of Delhi but also to provide for opportunity to the Government agencies to finalize the norms, policy guidelines and feasible
strategies as well as the orderly implementation of the plan in this regard.

That is why, it is necessary to extend the provisions of the National Capital Territory of Delhi Laws (Special Provisions) Second Act, 2011 for a
period of three years from 1st January, 2015 to 31st December, 2017. This is the amendment that I am bringing to the main Act.

The National Capital Territory of Delhi Laws (Special Provisions) Amendment Bill, 2014 which has been introduced in this House will extend
the validity of the Act of 2011 up to 31st December, 2017. That is the purpose of this Bill.

I would like to request the hon. Members, whoever is interested, to participate in this debate. After hearing the debate, then, I will move
amendment from the Government side also.



HON. DEPUTY SPEAKER.: Motion moved:

"That the Bill to amend the National Capital Territory of Delhi Laws (Special Provisions) Second Act, 2011, be taken into consideration."
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SHRIMATI K. MARAGATHAM (KANCHEEPURAM): Sir, I thank the Chair for this opportunity to speak on this Bill. The protection of poor people from
punitive action in the National Capital Territory of Delhi is the main aim of this Bill.

I am speaking on behalf of AIADMK Party guided by our beloved Leader Puratchi Thalaivi Amma. The welfare of the poor, even in the rural
pockets, has always been her priority. As a humble volunteer of our Party, I can very well understand the problems faced by the rural people
migrating to urban areas. I also know the need to protect them from punishments if those poor people have to seek shelter in slum clusters.

This Bill is aimed at protecting some forms of unauthorized developments like unauthorized colonies and street vendor spaces. The Delhi Laws
(Special Provisions) Act, 2006 gave protective cover to such poor people in the National Capital Territory whenever they were forced to encroach on
public land and living in unauthorized constructions. This led to growth of slums, and later it came as a problem before the Government to regularize
those colonies.

Colonies are also of two kinds, namely, squatter settlements on the one side and resettlement colonies on the other. As these people are
earning their livelihood as daily wagers, domestic servants and are engaging themselves in all menial jobs, these unauthorized service-sector men
cannot be wished away. This Act was kept alive every year continuously as the protection cover was for one year. Now that the period of three years
-- made in the Second Act, 2011 -- will expire on 31 December 2014, it has become necessary for us to pass this Bill.

The Act of this House to legislate this Act can understandably come under criticism. Since there is no Assembly in Delhi, this becomes all the
more important to pass it immediately. We have to look into the social implications of this Bill. The social cover given should not give rise to more
such unauthorized encroachments in the National Capital. I urge upon the Union Urban Development Ministry to go for a balancing act. We need to
protect and keep the National Capital intact. At the same time, the poor people have to be protected from the clutches of law when they are found
violating law helplessly while seeking shelter and a dwelling place. Such people, mostly through their manual labour, contribute to the society and
their interests must also be attended to in a democratic setup.

At this juncture, I would like to bring to your notice the sorry plight of the working class, especially, the Tamil people living among them in the
National Capital Region. A sizeable Tamil migrant population is here in Delhi right from the early fifties. Most of them are still in the lower rung of the
social ladder. These people, looking for jobs, continue to live in squatter settlements and unauthorised colonies. They are slums of hope and slums of
despair. The Government must come to the rescue of these people in despair.

Hence, I urge upon the Union Government to enumerate this section of society through a special drive. With the advent of Adhaar Cards, this
can be done easily. After identifying them, they must be properly settled here as a workforce suitable for a nation's capital.

Their living standards must be improved and only then, we can give a facelift to the National Capital in terms of maintaining sanitation and
cleanliness. The Prime Minister is insisting on cleanliness and it can be achieved only when needy people are settled properly. Enough care must be
taken to see that more and more people do not become encroachers. This can be done by way of constructing service workers' area in the periphery
of NCT with proper commuting facilities. I urge upon the Urban Development Ministry to take care of the hapless poor, especially the Tamil people
among them who have been displaced and stay at a great distance from the National Capital.

I urge upon the Union Government to provide these people with ration cards, voter ID cards, Aadhaar cards and job opportunities. The Tamil
people here are not able to get the community certificates whether SC/ST or OBC. When it comes to education and employment, they become a
deprived class. This is because of the nativity claim made by the Government of NCT. This is our National Capital and, hence, the people who are
living here must get the same facilities and benefits which they might get in their respective States. I urge upon the Union Government to attend to
this urgent need which comes in the way of their social upward mobility.

With these words, I conclude my speech.



*m05

PROF. SAUGATA ROY (DUM DUM): Sir, I rise to speak on the National Capital Territory of Delhi Laws (Special Provisions) Second (Amendment) Bill,
2014. There cannot be any objection to this Bill. Formally, to prevent punitive action against unauthorised settlements, this Bill was brought in 2006.
Then, again it was amended in 2011. The three year period for which these unauthorised colonies were prevented from being acted against is
expiring. So, it will be extended for another three years.

Now, let me first start with talking about these unauthorised colonies. The development of Delhi has been unplanned and lopsided. As you know, in
1911 the Capital shifted to Delhi from Calcutta. Immediately, the then Government of India acquired large tracts of land around the Raisina Hill to
build the new Capital. New Delhi came into being in what is known as 'Lutyens Zone'. Today, the control of this New Delhi Lutyens Zone is under the
Central Government. The Urban Development Minister is the owner of all the prime property, including the Rashtrapati Bhawan, Parliament as well
as the Lutyens Bungalows and the most costly piece of real estate in the world, including the Khan Market, Connaught Circus. All these are under Mr.
Venkaiah Naidu.

HON. DEPUTY-SPEAKER: They are under the control of the Minister and not Shri Venkaiah Naidu. How can he become the owner? He cannot become
the owner.

PROF. SAUGATA ROY : Sir, it is only symbolic and everybody knows that. Here, he can evict people like us; he can also give the allotment.

What happened after Independence is that Delhi had a large influx of refugees from West Punjab. As you know, new colonies sprang up for the
refugees, like Lajpat Nagar. So, the area of Delhi slowly started expanding.

Shri Deepender spoke very well that in the last 20 years, somehow or the other Delhi has become a big magnet. That is why, a large number of
people from all over India is coming to Delhi. Now, the municipal limit of Delhi is limited. The Lutyens Zone controlled by Shri Venkaiahji is small, the
NDMC area. Outside that is the DMC area. During the last Congress Government in Delhi, they divided the Corporation into four parts. Then there is
the National Capital Region which would include Gurgaon. It would include a huge area around including NOIDA, Ghaziabad, Sahibabad. Now the
plan should have been to develop counter magnets. Delhi is like a magnet drawing people. If you set up urban developments all around, which could
draw people away, then this congestion in Delhi would not be there.

Though there is the National Capital Region Planning Board with Shri Venkaiah Naidu as the Chairman, yet the Planning Board meets once in
six months. They have got an IAS officer but little planning. As a result of this, the jhuggi jhonpari clusters, the unauthorised colonies have gone on
increasing. Today you will be surprised that there are 1200 unauthorised colonies. And out of Delhi's population, about 60 lakh people live in
unauthorised colonies. Now for a long time, all Governments in Delhi have promised that they would regularise the unauthorised colonies. The last
Congress Government gave provisional certificates to some colony people. But no final regularisation has been done with respect to these colonies.
In some of the unauthorised colonies, well-to-do people also stay and others live in abject poverty. The municipality or the Corporation provides
them water, drainage etc. But the land they live on, does not belong to them. I would urge the Urban Development Minister that while he is giving a
three year's extension, he should commit to the House that within three years, he would regularise all the 1200 jhuggi jhonpari colonies. All the
paper work has been done. But somehow or the other, that decision is not being taken and year after year, we are delaying the whole thing.

But you would be surprised to know that in Delhi there are unauthorised colonies of the poor and unauthorised colonies of the rich. You may have
heard of Sainik Farms. Sainik Farms have houses of rich people with duck ponds, swimming pools, high walls and helipads. But it is not regularised.
It is an unauthorised colony. The Government cannot defer taking decision on such irregular colonies for a long time. They have to give them proper
registration.

I would conclude by mentioning two points. My suggestion would be to do something finally about the unauthorised colonies both for the rich and the
poor. There is also the problem of farm houses. The rich people of Delhi have the farm houses on the edge. You would have also received invitations
for marriages.

HON. DEPUTY SPEAKER: I have not received anything.

PROF. SAUGATA ROQY : Chattarpur Farm House and Kapashera Farm House are all huge farm houses. Now they want to build two storeyed or three
storeyed houses. The Government has to take a policy decision on the same.

SHRI M. VENKAIAH NAIDU: What is your suggestion about farm houses? It is an issue which is agitating my mind also. If you have any suggestion,
you can throw light on that.

PROF. SAUGATA ROY : I would not agree to farm houses being allowed to build multi-storeyed buildings. They were allowed there. Now they want
to build multi-storeyed houses. They should not be allowed. Let the farm houses remain as they are. ...(Inferryptions) The main point that I would
like to mention is that this anomaly must end. He is the owner of the Lutyens Zone. The Land and Development Office (L&DO) is under him. But the
Minister has no control over the Delhi Development Authority. Though he will answer questions in Parliament on DDA, Lt. Governor is the Chairman.
The Minister cannot even give a flat in Dwarka to anybody because the Lt. Governor is controlling it. There should be one authority. Either you give it
up all to DDA or you take it back. And the State Government comes nowhere in the picture.

As regards the unauthorised colonies, the formalities are being done by the State Government. It has to come to the Urban Development Ministry for
regularisation. I would urge upon the Government to take a decision so that this regularisation of unauthorised colonies is done at the earliest
leaving aside this tussle between the Centre and the National Capital Territory of Delhi Government.

Lastly, the main problem today in Delhi is of transport. You have built a lot of flyovers. For whom? For rich people to ply their cars. You have to really
introduce more public transport. The Metro has done wonders. But Metro is only carrying 30 per cent of the people. Unless you have more public



transport and limit the use of cars, there is no place.

With that, Sir, I support the Bill.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Vanakkam, Sir.

Sir, we have heard all the hon. Members who spoke. They have all supported this Bill. I have heard the hon. Minister also. He said, we should speak
if we have any suggestions to come up with, otherwise no point listening to any of us.

This National Capital Territory of Delhi Laws (Special Provisions) Second (Amendment) Bill, 2014 is a very critical piece of legislation. People who
have interests here, who have Constituencies bordering Delhi or in Delhi, obviously will have one perspective on this. We cannot complain about
that. They are dealing with voters, they have to be obviously sympathetic to their voters. On the other hand, we have to take a holistic view of the
development of this country, especially the Capital Territory of Delhi.

The moment you land at the Delhi airport and drive out, you see these ugly structures on both sides of the flyover that takes you out of the
airport. So, Delhi is not a beautiful city any more. I have been in this city since my childhood. All the greenery, except this little island called Lutyen's
Delhi, is lost. It is an ugly city today.

We have had a plethora of Bills and most of them have been necessitated because of very many court orders both from the Supreme Court and the
Delhi High Court. However, there is an interesting part that we see now that a whole set of Bills are being pushed through. You have the e-rickshaw
regularization Bill, yesterday we had the Public Premises (Amendment) Bill which was specifically for Delhi Metro, and then this Bill today. Obviously
everybody this side and that side in the House is aware that the focus is on the forthcoming elections. And it is but quite natural - they did the dirty
work, so others would follow that - that keeping the elections in view we are proposing government action, which I think vitiates the whole intention
and destroys the motive, no matter how noble.

Sir, on one hand we have this regularization of jhuggr jhormpri colonies. Poor people, yes, we have to have sympathy with them, we empathise with
them. On the other hand there are also the very very rich. Like the Professor said earlier, there are the farm houses, there are those multi-storied
buildings of the extremely rich people. But there is a huge bulk of middleclass in Delhi which has with painstaking labour built a small home or live in
a condominium, and the jhuggi jhompri colonies have overtaken them, have taken up their common areas, have taken away their playfields, have
taken over their schools. Even government schools do not have the land around them which they were allotted earlier. There are jhugari jhompri
colonies within the boundaries of the government schools. It is there for anybody to see.

Here, in the Bill, on page 4, 3b and ¢, it says that these unauthorized developments in respect of areas referred to in sub-section 1 shall be deemed
to have been suspended and no punitive action shall be taken if they conform to safety standards as in force or such other safety requirements as
may be notified by the Central Government and if they comply with the directions with respect to safety, if any, issued by the Central Government.

The hon. Minister, just the other day, maybe yesterday, aptly said that civic inspectors appointed by the Municipalities - this is not limited to

Delhi alone, but throughout the country- have unfortunately refrained from doing their basic duties. I am not alleging that it is only corruption which
keeps them away. There are so many pressures. For example, right now this Bill being enacted is always going to put in political pressure on those
government employees not to function. But with the Minister agreeing to this, I request him- he is a very learned person- that he should look a little
deeper. The city of Delhi is the pride of India. It is not a city of Congress, BIF, BID, TMC or ATIADMK. It does not belong to any of us. It belongs to
the people of this country. Therefore, when we talk about irregular colonies, we know that JJ colonies in Delhi enjoy electricity and water. This is
common knowledge. We have in the House the hon. Minister present here who was to be the Chief Minister of Delhi. He knows the problem of Delhi
like the back of his hand. He knows that JJ colonies, which are totally irregular colonies, have electricity and water. But right next to them, people
living in legal colonies who have worked hard to build their homes, do not have these facilities.

There is also another serious matter which has come to my notice. Certain honourable and respected colleagues of this House have taken up
Sansad Adarsh Gram Yojna projects within MCD and NDMC areas. That is very unfortunate. I would request the hon. Minister to see if this kind of a
thing has actually happened. He should advise the hon. MPs to refrain from such things. I would also like to say that this is a golden opportunity for
the hon. Minister, for this Government, to stop the creation of black money at least in one of the most expensive real estate cities of India. How will
the land that you are going to regularise be valued? Suppose once these farm lands and JJ colonies are regularized, and then the new owner or the
old owner wants to sell the land, what will be the valuation of the property? That is where creation of black money will creep in. Will the Government
consider laying out guidelines of areas and prices of registration? What is the methodology for fixing the value of this unauthorized land?

Finally Sir, before you ring the bell, I would like to say that since this Bill also includes illegally constructed farm houses as well, it will be necessary
to see what methodology is being used to find out what compensation was given to acquire this land, if any, and when the Governments goes in for
legalising this 1,000+ colonies, will the Government be able to give them basic civic amenities before it legalizes them or will it do so after legalising
them? Will these facilities amenities be given before the elections or will these also be promises to be squandered away after elections? All these
issues have to be dealt with.

I am unfortunately not supporting this Bill and I would say that the Government take its time, come back with a fresher and newer approach
to this issue.
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*SHRI A. SAMPATH (ATTINGAL): Hon'ble Deputy Speaker Sir, I hope you would permit me to speak in my sweet mother tongue that is
Malayalam.

HON. DEPUTY SPEAKER : Yes, yes. Very sweet. You can.
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SHRI A. SAMPATH : The National Capital Territory Of Delhi Laws [Special provisions Amendment Bill 2014] introduced by the respected Minister ,is a
welcome step. But there are some doubts regarding the bill that some of the members had raised earlier. The statement of objects and reasons of
the bill says, "The phenomenal growth of Delhi had its inevitable implications and impact in terms of shelter, including squatter settlements and
other infrastructure facilities".

I support the bill if the intention is to let the helpless poor to continue to live in their slum clusters for three more years. But if the intention as some
members have already pointed out is to allow the real estate mafias and farm house owners to thrive under the pretext of helping the poor, and also
to allow them to possess and keep in safe custody unaccounted wealth, then I oppose this bill,

Sir, the statement of object and reasons para 5, says that," the objective of the extension of time is not only to protect certain forms of unauthorized
developments from punitive action in the National Capital Territory of Delhi but also to provide for opportunity to the Government agencies to finalise
the norms, policy guidelines and feasible strategies as well as the orderly implementation of the plan in this regard."

My question Sir, what if the government fails yet again? If the government is buying more and more time under the pretext that the squatter
settlements dwellers will be protected and you bring out such piece meal legislation, it is not proper. Sir I have visited the slums of Delhi. I had
visited Kalindi Kunj refugee camp, last December during peak winter season. I saw women and children living in unhygienic conditions. Sir, we all
know that Delhi was not built in a day. Mahabharata mentions of Indraprastha. I hope, my learned friends from the treasury benches, may also
agree with me, when I say something about Mahabharata.

Sir, there are historical evidences to show that Delhi was a city which had human habitation even during sixth century BC. Slaves in older times, and
migrant labourers in modern times have-shed their sweat and tears for Delhi. So Delhi belongs to all. To the Keralites, the Tamilans, to the
Andhrites, the Kanadikas and also all those who come from all the north eastern states of Meghalaya, Manipur, Assam, Tripura. The soil of Delhi,
has been enriched by the sweat of all our regional population. But in this very Delhi, even the children and women from north eastern states are
attacked and killed.

Sir, we are a federation. The successive Governments have failed in providing even the basic facilities to those who live in Delhi. I am not
complaining anything before agharaniya, Venkaiyah Naidu ji. I cannot say that the minister has done something wrong, because your predecessors
have been continuously doing it.

It was the last Congress Government which had privatized the power sector. Now all those who living in Delhi are at the mercy of some corporate
houses.

When we talk of the vehicles that are plying on the roads of Delhi, we should think of whose development we are talking.

Sir, we don't have trains from Delhi to go to our home town. There are not trains to go to Chennai and Hyderabad.



Now, we talk to widening roads. Delhi is becoming an expensive city to live.

Sir, I won't take much time. The marshal who is standing behind you is smiling. Sir, please listen. In economics there is a saying that there is a
tendency for the free goods to become economic goods. In Delhi potable water is becoming an unattainable dream. Shelter is becoming an
unattainable dream. Are the migrant workers safe in Delhi. Here, in the Parliament, when we go back home, after attending the Session, we can see
children, their fathers and mothers, lying by the roadside, because they do not have shelter.

HON. DEPUTY SPEAKER: You are going into another subject.
SHRI A. SAMPATH : Sir, this is about Delhi. This city belongs to us all. It is our destiny that we have come here.
HON. DEPUTY SPEAKER : About other bills you can speak later. Now about Delhi. No problem.

SHRI A. SAMPATH : I am going to conclude. With all due respects, respected minister, my request is that the shelter houses in Delhi are becoming
unattainable. Often people came to Members of Parliament and beg to us. They are begging for a shelter. "Can you lend me your car garage?"

Delhi does not have power, I am concluding.
Give me two more minutes. Sir, I am speaking in Malayalam. If it was English, I would have been brief,

To conclude. We do not have adequate medical facilities. Even the existing laws and rules are not being followed. In Delhi, the Lt.Governer has more
power than the elected state Government. The Lt.Governer's likes and deslikes prevail over the elected Government. This is not a healthy trend for
any democracy.

One more point before I conclude. We have about five lakhs Keralites in Delhi. But of them only 61,000 have voting rights. Even those who have the
voters identity card cannot vote.

One hon'ble women member had mentioned about Nirbhaya case during the morning discussion. Are women safe on the streets of Delhi? Are our
children safe? Are those who come from your state, Tamil Nadu, safe in Delhi?

I am going to conclude. Do we know how much of money has been spent on the rehabilitation and resettlement of slum dwellers. How many people
have been benefited? What has happened to all that money? Government of India should bring out a white paper, to clarify these facts. Are they
ready for it? More money has been spent on the rehabilitations and resettlement of slum dwellers than on the cleaning of Ganga river.

Without taking more time, let me ask the Government whether they intend to implement the Master Plan entirely? The plan should help the
homeless poor in the city; and in it's pretext commercial interests of corporates should not be unlawfully protected. This is my request to the
Government.
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SHRI B. VINOD KUMAR (KARIMNAGAR): Sir, I thank you for giving me this opportunity to speak on this Bill. I, on behalf of my Party, rise to support
this Bill. In the National Capital Territory of Delhi Laws (Special Provisions) Amendment Bill, 2014, there is nothing specific to discuss because the
only clause that is going to get amended is with regard to the extension of time. This is meant to extend the provisions of the National Capital

Territory of Delhi Laws (Special Provisions) Second Act for a period of three years, that is from 15t January 2015 to 315t December, 2017. That is the
only clause that is sought to be amended.

Sir, the principal Act was brought when the Master Plan for Delhi 2021 was being prepared. In order to protect certain forms of unauthorized
developments from punitive action, the Delhi Laws Special Provisions Act was brought and this was extended year by year. Particularly this National
Capital Territory of Delhi Laws (Special Pravisions) Amendment Act was initially made for a period of three years which is going to expire on 31st
December 2014. I do not want to go into the details which have already been mentioned by several other hon. Members of the House, particularly
Members from and around Delhi.

Sir, the infrastructure facilities in the urban areas, particularly with regard to the encroachment of public land, growth of slums, unauthorized
construction is not only unique to the city of Delhi, but it is found elsewhere also. This problem is being faced in all the urban areas which are
developing all across the country. The hon. Minister has stated that the Master Plan for Delhi 2021 is likely to be completed by early 2015. He
expressed the view that the review of the Master Plan will be completed by early next year If that review is completed and a Master Plan is
declared, then at least after three years, this House will not have to again pass an amendment for further extension. I would like to suggest to the
hon. Minister that the Master Plan of Delhi 2021 should be completed as early as possible. Thank you.
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SHRI DUSHYANT CHAUTALA (HISAR): Hon. Deputy-Speaker, Sir, I thank you for allowing me to speak on NCT of Delhi Laws (Special Provisions)
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HON. DEPUTY SPEAKER: Do not say that. Shri Manoj Tiwari to speak now. Otherwise, I will call the hon. Minister to give the reply.
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HON. DEPUTY-SPEAKER: Please wind up. Shri Mano Tiwari to speak next. Nothing else will go on record.
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DR. UDIT RAJ (NORTH WEST DELHI): I support the Bill moved by the hon. Minister of Urban Development, and I also support the arguments made
by my colleagues who spoke on this Bill. These colonies are unauthorized where we have street vendors, villages abadis, schools and dispensaries.



There have been extensions after 2007 because of the need. When Delhi requires plumbers, electricians, gatekeepers, daily wagers and manpower,
naturally they need to have some dwelling places in Delhi only. It is so contradictory. Manpower is required in Delhi. When there are job prospects in
Delhi, they can live here in Delhi but at the same time, they cannot have dwelling and living places. I don't know what type of Governments we have
given to the nation. How has this come up? I am in agreement with my colleague who said that birth is not unauthorized but living is unauthorized. It
is really very ridiculous.

About 1,600 colonies are called unauthorized. Last year, 825 colonies were regularized. cifésar sit amit gy i} Sft o fer @ fasen &, The National Capital
Territory of Delhi Laws (Special Provisions) (Amendment) Act, 2011. 331 2017 a5 @t feren 2t smon anfay,

16.00 hrs.

diftser Sit wieelien 2007 ao aoft off, adl gidacs off; Now, the colonies or constructions in whatever form they existed by the end of June, 2014, they
should be protected. This is our demand. Why is it so? @eiifés apft @i diftnd &df @a ud &, srves wie i@l @a1 uren & 1 do not think this House is again
going to see such an amendment. I hope we would not need to move such a provision. Our Government is a performing Government and there is no
policy paralysis now. By the time the Master Plan is ready, there will be proper rules in place and I hope we would not be seeking any further
extensions. We are working very fast in this direction.

Therefore, I support this Bill and I request that whatever constructions existed, whether legal or unauthorised, they should be protected. Thank you.

*ml6

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): Mr. Deputy Speaker, Sir, I would like to move an amendment to this Bill which has been brought by
the hon. Minister of Urban Development. I want to change a particular date which is there in 3 (1) (c) of the original enactment which was passed in
2011. Section 3 (1) (c) of the 2011 Act says:

"orderly arrangements pursuant to guidelines and regulations for regularization of unauthorized colonies, village abadi area (including
urban villages) and their extensions, as existed on the 315t day of March, 2002, and where construction took place even beyond that
date and up to the 8" day of February, 2007."

I request that instead of 8t" February, 2007, the date should be changed to 30th June, 2014,

Sir, Delhi has been a victim of bad planning or no planning, mal-governance and also lack of infrastructure. But Delhi has acted like a magnet to
various people who come to this city for seeking employment. At the end of the day, you cannot even purchase a land in authorized or approved
colonies because there is no land available. DDA was supposed to do the planning. But DDA ended up being nothing more than a builder over these
15 years. DDA has been a builder of very poor quality because it did nothing other than to build about 1 A4 lakh flats. It has got involved in various
housing scams also and there was no planning and development. There was no private colonization to build and construct colonies with the result
there was no housing facility available to those who were coming to this city.

As I recount, no colonization was permitted. Then, there was a spate of litigations in the Supreme Court. The spate of litigations came in because all
kinds of objections were raised under the earlier Master Plan. The Master Plan was made in 2007 by the then Union Minister of Urban Development.
The Master Plan that was made at that time was so inadequate that the subsequent Union Minister of Urban Development Shri Kamal Nath, who is
not here right now, himself said that at least 60 per cent of the policies therein were far from ground realities. For this reason, the Master Plan had
to be revised.

Sir, why has this amendment come about now? When the Supreme Court order for demolition was passed in 2004, there were only 50,000 cases
involved. Needless to say, Delhi faces a massive influx of migrant population and today the number of cases has grown to two lakh. That is the
number which would have been affected by the change in policy or demolition drives that would have been carried out under the old enactment. It,
therefore, becomes imperative that the mistakes of the past or the policy paralysis of the past are not continued. Earlier, policies were formulated
without due consideration for ground realities. This should not be repeated and adequate time should be given to ensure that people's rights are
protected.

In this case, Sir, there are three main policy evaluations that are going on at this point in time in Delhi. Firstly, DDA is planning to introduce a very
comprehensive policy in areas such as Paharganj, Daryaganj and Karol Bagh in Delhi for turning old and damaged lease properties to freehold. That
is going to be a major achievement of the present Government.

Secondly, this might be a little known fact to some Members of Parliament but there is something known as chulha tax that was applicable in around
five villages in Delhi. This tax was levied on people who came to Delhi after the partition and has been in existence since then. The DDA is planning
to take yet another progressive step and remove this chulha tax so that proper ownership rights can be granted to the concerned people.

Thirdly, the DDA also plans to bring in amendments with respect to all amenities covering under the Delhi (Special Provisions) Act such as slums,
Jhuggi-jhopris, street vendors, godowns, schools and dispensaries etc. These are vast set of buildings and institutions and require an exhaustive
exercise, careful studying and understanding of the ground level problems. Therefore, an extension is sought through this Amendment Bill up to
December, 2017.

The present Government has taken several steps to ensure that unauthorised constructions are minimised. Development work that has started in
895 unauthorised colonies including some basic services such as roads, drinking water and sewerage systems be altered to meet the requirement.

A draft policy is being prepared to regularise colonies in Delhi on the basis of a study of the existing problems in unauthorised colonies. The



Government has taken steps for notifying roads for allowing commercial or mixed land use; introducing simplified Building Bye-laws which are
available.

HON. DEPUTY SPEAKER: Okay.
SHRIMATI MEENAKASHI LEKHI : Sir, I will require a little more time because I am speaking on the policies relatable to Delhi Administration.

A related suggestion in the context of this Bill is digitization and computerization of land records, buildings and property records, not just the maps,
not just the authorized plans. There is an existing programme called the National Land Record Modernization Programme but this has not happened
with sufficient progress in the case of Delhi land records. Hence, my suggestion is that this provision be included within the ambit of a Delhi specific
law. This will ultimately help in passing building plans through the e-system, submission of income tax, conversion charges, booking of unauthorized
construction, regularization of property tax without dispute, trade licence, recoveries of the Tehbazari by MCD, recoveries of damages by DDA,
recoveries of misuse charges of any property either residential or commercial or industrial, and getting freehold property.

The NCT of Delhi Laws (Special Provisions) Act, 2011, as it stands, provides relief in cases of unauthorized constructions only up to 2007, Punitive
action against unauthorized properties after the said cut-off date, in addition to the properties that have already been booked for punitive action, will
be a hurricane task with the available infrastructure, manpower and tools. It is, therefore, proposed as under that the cut-off date for inclusion of
unauthorized constructions be extended further to 2014. The amendment here is that the cut-off date in the said Act be June, 2014 so that in Delhi
whatever progress we make on this be continued till 2017.

Last time, any such proposal for bringing a planned city development was made by Mr. Jagmohan as a Minister where he authorized that anybody
with an area of 30 acres could construct a planned city. Nothing more, that was proposed by him, was ever done. Land and other construction in
Delhi has faced more of mafia than the real construction and planning.

With this, I support the Bill. Thank you very much, Sir.
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SHRI M. VENKAIAH NAIDU: Hon. Deputy Speaker, around 17 of our colleagues from various States and shades including all six MPs, of course, 7"
MP is our hon. Minister, of Delhi have spoken on this Bill.

Sir, to some extent, I agree with Tathagata Satapathyji but he is not there. If you look at it from one side, it is pro-poor, supporting the helpless,
accepting the reality and then moving forward. If you look at it from another side, what I spoke yesterday in the House about not allowing
unauthorized construction and collusion between officers, builders, individuals and others, there is a dichotomy on this. In my own mind, I have not
convinced fully. But at the same time, at the end of the day, what is the reality? If you look at the reality then you will find the answer automatically.

I have heard all these people namely Shri Parvesh Sahib Singh Verma, Shri Deepender Singh Hooda, Shrimati K. Maragatham, Prof. Saugata
Roy, Shri Tathagata Satpathy, Shri Shrirang Appa Barne, Dr. A. Sampath, Shri B. Vinod kumar, Shri Bhagwant Mann, Dushyantji, Shri Ramesh Bidhuri,



Shri Manoj Tiwari, Maheshji, Dr. Udit Raj, Shrimati Meenakashi Lekhi and other friends. Shri Manoj Tiwari ji went even to the extent of singing a song
saying, "Venkaiahji, I love you." I have no problem with that. My wife is not going to misunderstand you because many people love me and write love
letters to me since my younger days. That is not for other reasons but for political and public activities. So, I have no problem on that count. My wife
is here only in Delhi. I will tell her definitely that there is one more person who has joined ...(Interruptions)

SHRI MALLIKARJUN KHARGE (GULBARGA): Why do you have such doubt in your mind? ...(Inferruptions)

SHRI M. VENKAIAH NAIDU: There is no doubt in my mind. If there is any doubt in your mind, it should be removed. That is all. ...(Interruptions)
SHRI MALLIKARIUN KHARGE : You are speaking from your heart. That is why, I said it. ...(Inferruptions)

SHRI M. VENKAIAH NAIDU: Yes, I am speaking from my heart. There is no doubt about it.

When Prof. Saugata Rai was speaking, I asked him: "Do you have any suggestions?" It is because there are serious issues involved. At the end of the
debate, if you go by the reality of Delhi and if people can visit some parts of Delhi, they can understand the reality. In Sangam Vihar, which is within
the city, around five lakh people are living there but in the Master Plan, it is shown as forest land. There is not even an iota of forest anywhere there.
What should I do? Can I go and then make them vacate? Even if I want, can I do it? Is it possible? That is another issue. Then, Sonia Vihar has half
a lakh population; Burari has two lakh population; Rithala has 2 lakh population; Molarband has one lakh population; Badarpur Extension A & B has
one lakh population; Mithapur Sakthi Vihar has one and a half lakh population, it is a riverbed also; Mahavir Enclave has five lakh population; Vishwas
Nagar has one lakh population; Bhagawan Nagar has one lakh population. There are many areas like this. The people are living in these areas for
years. As someone has said, they have electricity connection, drinking water connection and also other facilities provided by respective civic
agencies and the government day-to-day. This is one side of the picture.

The other side of the picture is that. Some people are saying: "What is happening to these politicians? Delhi is the Capital of the country. Delhi is our
pride. They are destroying the beauty by encouraging unauthorized construction and allowing 20 feet road. They are allowing people to come and
occupy land and then demand regularization. Since they are all politicians, they try to regularize it." This view is also there. As someone has rightly
said, I am not denying it but, at the same time, we belong to different parties and are here in Parliament to serve people. We have to go by the
general view. But, at the same time, on a basic principle of public order and a civic order, we have to create awareness among the people, and then
take people also along with us.

As Shri Deepender was telling in the morning about bulldozer and all, there is an emotive issue involved in that. In this deep winter, can
anybody with common sense try to remove people even if there is a Court Order? They should have gone to the Tribunal and explained to them by
saying: "Sir, we are in the end of November. It is very cold in Delhi."

Sir, sometimes I feel odd to be in Delhi and the dress which I am wearing is not to my liking. I feel uncomfortable. I am comfortable like you,
Sir, in our own traditional dress; with shirt and dhoti we feel elated and happy also. Even, Shri Kharge ji also would feel happy in the traditional
dress. The problem is this. Can you allow health to be affected? In Delhi, suddenly, at times, the temperature comes down. In such a situation, if
somebody goes and removes people and put them on road, naturally there will be reaction. I do admit it. But the other side, as I told you, is that we
have to regulate the growth. Otherwise, we will have only slums around; we have unauthorized colonies and then we will face a situation where
people will say: "feelt awn 2, storeie dfdee a=n &, what is this country? They do not have any minimum standard."

Sir, the other day I was in Spain. I was landing from the flight. I saw from the flight the Barcelona city. When I was about to land, I saw one, two,
three, four, five, six, seven, eight lanes on every side. They are all with similar dimensions. They have planned it. It is not that they have not
developed. They have developed also but at the same time they have preserved their ancient heritage, culture and also retained their architecture.
They have carried out improvements by retaining their architecture and at the same they made changes. We have to really create awareness among
the people in this country also and then slowly try to implement the rules and regulations. For that, you need time. I do not want to get into any
blame game; there is no meaning in that and no purpose will be served.

No purpose would be served by saying 'who is responsible for this haphazard growth of Delhi, how many years you have ruled, how many
years we have ruled.' The point is to accept the reality.

Shri Tathagata Satpathy had asked as to what was the urgency. He is not here now. He said, it is being done because the elections are round the
corner. It is not because of elections. If we do not extend it further beyond 31st January, 2015, the next day, sealing, removal of encroachments,
unauthorised and irregular colonies will start. There will be hue and cry in Delhi. There would be a massive human problem.

Some hon. Member was telling that people have come from distant places like Kerala, Tamil Nadu, etc. So, Delhi is a mini India. People from
different parts of the country came here and are settling here. They do not have adequate means of livelihood. Initially, they tried to stay in some
Government places and then from the Government places, they tried to move to better housing facilities.

Sir, Meenakshiji was telling that there was no proper colonisation. There were no private people coming forward to develop colonies initially,
and the Government was going slow — whichever Government was there. So, the Government does not provide housing. There is no adequate
housing. There is a shortage of housing in Delhi as well as in the entire country. But the private people have not come forward, with the result,
people have settled haphazardly in different parts of Delhi. That is the reality of the situation.

That being the case, after so much of introspection, internal consultation, I have come to the conclusion that there is no way other than
extending the date. That is the background. I want to be frank with the House. I am also doing it with a heavy heart. Some people may criticise me
tomorrow. Some people may appreciate me; others may criticise me saying that 'during this man's period, this has been extended by three years
and this haphazard situation has continued.'

Even if you have the magic wand, it is not easy to do all these things. Finalisation of master plan, regularisation of unauthorised colonies,



taking care of the environmental aspects, and all are all not the easy things to do. Then, there are three Municipal Councils. We have NDMC. We
have DDA. We have National Capital Region Board about which Deependra Hoodaji was telling that it must have more teeth and power. I am happy
that he has realised it now because this Board periodically meets and passes some resolutions, which are not binding on States. So, if a Board
presided over by a Minister passes a resolution and if the others do not accepts it or do not act upon it, it has no meaning. So, definitely, the Board
has to be given more teeth, but that can be done only in consultation with the stakeholders including those from the nearby States — Haryana, Uttar
Pradesh, Rajasthan. I have to take all of them into confidence before going further in this.

Sir, what is the time at my disposal? I am only seven months old — not in age but in this Ministry. Frankly, I am also trying to understand
things. I always believe that the Ministers, politicians and people in pubic life must go on -- earn, earn, earn, no — learn, learn, learn. That is the real
thing. So, that being the case, I am trying to learn.

I think, Meenakshiji has also told about Jagmohaniji. He is a different man. He has a vision, he has a clarity. He had the dynamism at that time
in that age. He was able to do certain things. But otherwise, dealing with problems of Delhi, is like dealing with the country, I must confess it in this
House. I have been studying it.

Sir, there is a paucity of time. I thought I must get some more time so that we — my officers, all the seven MPs of Delhi, and other interested
parties — should take all these inputs. Our hon. Member from Haryana, Deependraji made certain suggestions; an MP from Uttar Pradesh, Shri
Kanwar Singh Tanwar had also made his sugggestions; and then, an hon. Member form Rajasthan also made his points. So, we should take all these
inputs and then go for a comprehensive master plan. Mr. Dushyant Singh was suggesting certain things. We have to take care of all these aspects
and then finalise the master plan. It is not that easy. Even if you have intellect, even if you are ready to work hard, it is not that easy to do things.

Sir, somebody was saying, can you allow vertical construction in the farmhouses? If it is allowed, it cannot be a farmhouse at all. Its beauty
would be lost. Already, some people have mishandled it and some people have gone for extra constructions etc. That is another issue. So, any action
you take, there will be reaction. I was discussing with my ministerial colleague, Harsh Vardhan Ji. Harsh Vardhan Ji represents the other side. The
Delhi middle class and the educated people have a different view about this. But the poor people, the lower middle class, the working class and the
people, who have come from different parts of the country, have a different view. So, you have to marry somewhere. That is the effort I am making.
Someone asked me, "Can you give an assurance that you will not come to this House for further extension?". I hope so. By 2017, this issue has to be
resolved, to the extent possible, to the satisfaction of one and all. I will try to definitely work in that direction of not coming back to this House for
further extension. I will do my best. This much assurance I can give you. I do not know what exactly it will happen at all but at the same time I have
the confidence that with the cooperation of the Members from different sides, we will try to do it.

But the Master Plan has to be completed by 2015. You cannot wait till 2017 for completion of the Master Plan. The finalisation of the Master Plan has
to be done at the earliest. Once the Master Plan is finalised, then we must go for implementation.

Also, with regard to the issue that was raised about generation of black money, this is another issue. The point is, the moment you allow
regularisation and the moment you allow people to sell or purchase their properties, there will be some transactions. In those transactions,
definitely, money also will change hands. That being the case, some money should come for the development of Delhi city. That should be in white.
So, how do you go about it? That is also an important aspect on which we have to really show interest.

Sir, certain important points were made by the hon. Members because it is a very serious subject. Shri Parvesh Sahib Singh Verma said that
25-30 lakh people are going to be affected by this decision either way. I agree with him. That is why, the Government has taken it on top priority.

Then, with regard to the background of Delhi, I am happy Deepender Ji has recalled the background of Delhi. Sometimes, I feel, instead of
Delhi, it should have been either Indraprastha or Hastinapura. Some such historical name should have been more appropriate for this city. I am not
proposing anything. Do not worry. Tomorrow, again you will be saying, we want Adjournment Motion. Venkaiah Naidu wants to change the name.
This is there. We should always feel proud of our ancestors, our heritage and culture. As he said rightly 2=l & are Reelt as1 gz & Shanghai and all
other cities come next. If that being the case, you have to see that Delhi's unique character and also its beauty are maintained, to the extent
possible. So, we will definitely make efforts in that direction.

Time bound regularisation also has been suggested. The hon. Members also said that we should not look at Delhi in isolation. Yes, we must go for a
comprehensive plan for the entire NCR region. I agree with our hon. Members. I will keep it in mind while finalising the Master Plan. Then, with
regard to giving more powers to the NCR Planning Board, I welcome that suggestion. I will keep that also in mind.

Then, with regard to the suggestion of Madam Maragatham and what she said, though it is not directly connected with the Bill, it is a reality.
A lot of people, who have come from other parts of the country, do not have Aadhaar card; they do not have ration card; and they do not have the
other means here. A special drive has to be taken up to take care of them because I know people coming from Tamil Nadu, Karnataka, Andhra
Pradesh and the North-East do not have anybody here to depend. So, definitely, those people have to be given a helping hand by the administration.
I have already told my Ministry to give a special treatment to the people who have come from far off places.

Then, their educational needs, their cultural aspirations and their other requirements have to be taken care of. That is why, the Government is a
little liberal in giving Tamil Education Society, Bengal Education Society or even Telugu Education Society a number of schools. Recently, the

Kannada people also met me. In this connection, I would also like to tell the House that we have to respect the heroes of different regions. So, I
take the House into confidence and then say that recently I suggested to them that near the Karnataka Bhavan, the Metro Station has to be named
after Sir Mokshagundam Visvesvaraya Metro Railway Station. That has been the suggestion and it has been accepted.

Then, another one is about Shrimati Durgabai Deshmukh, great freedom fighter. Kharge Ji will be knowing better. Shrimati Deshmukh is the first
Finance Minister's wife and also a woman reformer.

One metro railway station is going to be named after her name. These are all small things. But this will really send a message that Delhi takes
care of everybody and then remembers all the national heroes, who have contributed their might for social reforms, for freedom movement or for



other activities in the country.

Then, there are 1200 and plus unauthorised colonies in Delhi. What you are going to do with regard to unauthorised colonies is another issue. I can
take the House into confidence because nothing is secret that is engaging my attention. I have already held a discussion with the Lt. Governor. I held
discussion with the Chief Secretary. I held discussion with different agencies of Delhi Government. I also held discussions with my Minister and then
six Members of Parliament. I also held discussion with other people. I am in touch with the Law Department and the Legislative Department. The
Government is moving in the direction of regularising those colonies where poor people have been living for years together. That also is unwell. The
final details can be given only after the final contours are adopted and accepted by relevant authorities. Certain things are to be done by Delhi
Government. Certain things have to be done by Central Government. So, keeping that in mind, we are moving in that direction. I want to share this
with our hon. Members.

Prof. Saugata Roy said that there is a lopsided development in Delhi. I do agree with him. With regard to DDA and with regard to L&DO, there has to
be one point of guidance for them. If there are two different agencies, definitely there will be some practical problem. I will discuss it with the hon.
Prime Minister and also with my colleagues and try to find out a solution at the earliest.

Many people have suggested me to take a final decision in respect of unauthorised colonies. I have told you that we are going to take a final decision
at the earliest. With regard to J.J. colonies and valuation of the land and stopping of the black money, I have already mentioned that it will also
attract our attention.

e ellell of wal & R as 2 dact Reel 6 ordl 8, afew gy S B &) wer Vog Axwz J91 3 PP 9631 B e wiofel ol aonn sawell &) Ricelt forrer 2RAH
3t Sor &t srarcht aft 3 safer sa sfroufea A wioror gort 33 &) ardbt et 3 ast B yZor 2wt asi B WiAeer B ai 3 wner 3wz o @i | Urban Development
is a State subject. We will only give broad guidelines and broad models. But the final decision has to be taken by urban local bodies and the State
Government. Legislation is the job of the State Government and other regulations are done by local bodies.

Some hon. Member said that if the Government is not able to provide basic amenities to the poor people, then what will happen? It is our endeavour
to see that basic amenities are provided to the poor people. The poor of this country have primary right over the land and also over the resources.
That is very clear. They are our brothers. Irrespective of their caste, creed, sex, religion and regions, they are our people.

Some Members talk about the basic amenities, particularly public transport. Yesterday, we discussed it also. There are more than 80 lakh plus
vehicles in Delhi. You cannot go on adding vehicles. The problem is that adding vehicles also has become a form of prestige. In some families there
is a car for each member of the family. If they have wealth, we have no problem. It is not the question of wealth alone. It is a question of congestion
you are creating on the roads of Delhi putting the common man to hardship. That is a big problem. This is not acceptable. So, we must have a
comprehensive transport policy on MRTS, BRTS and also metro rail. Metro rail is the need of the hour. But it is also cost prohibitive. With regard to
BRT we had some mixed experience earlier. But, at the same time, there are some good examples also. I am told about Ahmedabad and Jaipur.

Some people are also talking about indoor system. I do not know what exactly they are talking about. We have to take their experience also because
it is for the National Capital Delhi. Before moving further, I will study those experiences and then try to move forward.

Everyone, particularly, the Delhi Members and people who are aside with Delhi including Shri Bhagwant Mann and other people have
suggested that this cut-off date has to be extended. Since the last two days I have been holding consultations and discussions with regard to the
extension of the cut-off date. As of now, the cut-off date is 2007. As I was discussing earlier, what is the reality? Can you remove people who have
settled after 2007 and who have been living in that place by 2014? In the original Bill it is 2007. So, Deputy-Speaker, Sir, with your permission, I
want to move an amendment also. Seven of the Delhi Members have given a notice for moving amendment for extending the cut-off date from
February or March of 2007 to end of 2014, but I am willing to go by the collective wisdom of the Members of the House and I want it to be extended

by 15t June 2014.

Another issue raised is that it is supposed to be the greenest Capital. What will happen if you do this? This is a big question, and I have no
readymade answer to this. Let me be frank that I have no readymade answer to this. Some time back, I developed the habit of coming by Metro, and
whenever I come from outside I get on to a Metro and travel happily. It takes 18 minutes to my house and the amount of greenery in the initial entry
point really makes you very happy as everything is green and nothing else is seen, and the moment you cross the greenery and come to the other
areas -- because the train will be moving -- you will see what is happening. It is a pathetic condition. But at the same time, the planners, rules and
the people at that time could not prevent it, and there may be valid reasons for it also. This has become a reality, and that is why this extension is
being accepted. Otherwise, Shri Dushyant, as a youngster who had education abroad, was going by the real conditions in India. We have to accept
the reality and try to take care of it.

But we should also slowly evolve a method, and I have three things in mind that everyone in Delhi -- in the coming days -- should follow,
namely, rainwater harvesting must be made a must; solar lighting must be made a must; LED lighting must be made a must; and planting trees,
growing it, and then supporting them should also become a part of our campaign. This campaign will succeed only if it becomes a people's
campaign, and secondly, it should be part of the urban plan approval by the Municipal Authorities.

Madam Jayalalithaa, the former Chief Minister of Tamil Nadu, some time back had made it mandatory to have rainwater harvesting. I can tell
you about it as I frequently go to that side. My daughter also lives there. So, I have the experience. Rainwater harvesting has helped Chennai, which
was starving without water earlier. There are some more examples of other States also about rainwater harvesting. The watershed movement in
Gujarat has caught up the imagination as also the housing projects in Maharashtra even by earlier Congress Governments also. There are examples
of housing projects of Maharashtra and Gujarat. Maharashtra has just now come to BIP, but earlier it was held by Congress for a long time. So,
these are some shining examples from where we can take clues and try to implement them in our respective areas also. ...(Inferryptions)

SHRI N.K. PREMACHANDRAN (KOLLAM): You did not mention the example of Kerala.

SHRI M. VENKAIAH NAIDU : Kerala is God's own country. I am thankful to the people of Kerala that they are not destroying the nature. I salute



them because if you go to Kerala, there is no match to Kerala because on the one side there is greenery and on the other there is water, and
whenever you call for water, it will come in the evening.

SHRI KODIKUNNIL SURESH (MAVELIKKARA): You should come and stay there.
SHRI M. VENKAIAH NAIDU : In your Idukki forest?

SHRI KODIKUNNIL SURESH : But your Party is not there.

SHRI M. VENKAIAH NAIDU : You are trying your best to help my Party also.

One meaningful suggestion that has been given with regard to putting it online is this. I firmly believe that we must try to reduce human involvement
to the extent possible and try to make online application, sanction, and renewal. As regards information, everybody must be in a position to access
what is the information; what its present situation is; where does his application stand; and whether it has been sanctioned or not. That will really
eliminate corruption to the maximum possible extent. I do not say that it will be totally eliminated because in this country there is no dearth of
intelligence, as far as the corrupt fellows are concerned. If you come up with some idea, they will come up with some counter-idea next day
morning. That is the situation. At the same time, I totally agree with the suggestion. I have already started implementing it in CPWD. The details of
more than 2,500 works of CPWD have been put online now. One can visit the site to find out at what stage it is, why there is delay, what the
scheduled time is and what the scheduled time of completion is, etc. One can see these details on the site. I have told the authorities that within six
months the entire CPWD activities must go online. I know what the impression of people is about CPWD. Keeping that in mind, we are trying to
cleanse the system.

The hon. Members have given suggestions with regard to the holistic Master Plan, the National Capital Regional Planning Board being
strengthened, regularisation of unauthorised colonies, and consultations with the elected Governments. However, the reason why I am not taking
action on all these things is that I want to have an elected Government in Delhi. After all, they represent the people better than us. They know the
ins and outs of Delhi and they have the full knowledge. The Members of the Legislative Assembly of Delhi and the elected Chief Minister or other
Ministers will have full understanding and they know the local situation better than the Central Government, though the Central Government as on
today can take care of the State also because there is no elected Government; the Lieutenant Governor also works in unison with the Government of
India.

Digitisation of all maps is an important issue. I have already given direction to digitise all maps and put them online. I hope my officers will be
able to complete it at the earliest. Three MCDs have already said that they are in an advanced stage. DDA and NDMC have also been directed to do
it by 15t January 2015. I told the DDA that everything should be online. DDA is again another white elephant, which is what people say. However, I
want to make DDA to live up to the expectations of the people. That is why I have told them to start doing this.

I want to share another important information with the people. Some time back, one of the prominent newspapers of Delhi, I have no
hesitation in taking the name of that newspaper, The Hindustan Times, conducted a debate among various well-meaning people where a lot of
professionals have come together. They gave certain suggestions. On those suggestions, I had an interaction and now I have appointed a committee
headed by my Secretary, Urban Development, Shri Shankar Aggarwal with representatives of different Ministries because Delhi's development is
linked with National Highways, Railways, Environment Ministry, Defence Ministry, the Delhi Government and the DDA. All these departments are
involved. So, we have appointed a committee and that committee held a number of sittings. They have now given a report on decongesting Delhi,
which is also placed online. I would request all the Members and also the general public to please see it online and if you have any suggestions with
regard to decongesting Delhi, you are welcome to give your suggestions. After receiving the suggestions, the Government will finalise the
decongestion plan. I am planning to have a meeting with other colleague Ministers also because the Prime Minister said, "Instead of talking to each
other on files, talk together in person." So, I will be convening a meeting of my colleagues also and then we will be able to finalise the plan for
decongestion of Delhi. I will take the advice of the Haryana Government, the Rajasthan Government and also the Uttar Pradesh Government in this
regard to the extent the areas fall in their jurisdiction because it is interconnected with Delhi. Keeping that in mind, we will do it.

If the House agrees, afterwards I will move the amendments. Thank you.
HON. DEPUTY-SPEAKER: The guestion is:

"That the Bill to amend the National Capital Territory of Delhi Laws (Special Provisions) Second Act, 2011, be taken into consideration.”

The motion was adopted.

HON. DEPUTY-SPEAKER: The House will now take up clause-by-clause consideration of the Bill.

Clauses 2 to 4 Amendment of Long Title,
Preamble and Section 1

HON. DEPUTY-SPEAKER: The question is:

"That clauses 2 to 4 stand part of the Bill."



The motion was adopted.

Clauses 2 to 4 were added to the Bill.

Clause 5 Amendment of Section 3
Amendments made:
Page 2, afterline 5, insertd€”

"(a) in sub-section (1), in clause (c), for the words, figures and letters "up to the 8t" day of February, 2007", the words, figures and
letters "up to the 15t day of June, 2014" shall be substituted;

(aa) in sub-section (2), in clause (ii), for the words, figures and letters "up to the 8th day of February, 2007", the words, figures and
letters "up to the 15t day of June, 2014" shall be substituted; (1)

Page 2, line 6, for"(a)", substitute"(aaa)" (2)

(Shri M. Venkaiah Naidu)

HON. DEPUTY SPEAKER: The question is:
"That clause 5, as amended, stand part of the Bill."

The motion was adopted.

Clause 5, as amended, was added to the Bill.
Clause 1, the Enacting Formula and theLong Title were added to the Bill.

SHRI M. VENKAIAH NAIDU: I beg to move:
"That the Bill, as amended, be passed."
HON. DEPUTY SPEAKER: The guestion is:
"That the Bill, as amended, be passed."

The motion was adopted.
SHRI M. VENKAIAH NAIDU: I would like to thank the entire House for their support.
*t72
Title: Discussion on the motion for consideration of the Companies (Amendment) Bill, 2014 (Discussion not concluded).

HON. DEPUTY SPEAKER: The House shall now take up The Companies (Amendment) Bill, 2014. Hon. Minister.

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN JAITLEY):
Sir, I beg to move:

"That the Bill to amend the Companies Act, 2013, be taken into consideration.”

Sir, I would like to make a brief comment. We had, in 2013, a new Company Law. The original Companies Act had something like 600 plus provisions.
It was re-worked out and a law with 470 sections was enacted, after a detailed consideration. Most of the provisions have been implemented. Now,
after the provisions were implemented, while enforcing the provision, we found that there were certain difficulties with regard to the enforcement of
certain provisions or certain errors, while drafting had taken place.

Now, there was an Open House that we held where industries, Chambers, business organizations, professional organizations, chartered
accountants, legal experts and others had submitted their memorandums and made their presentations. Many changes were suggested. Some
pravisions could be rectified merely by the enactment of rules. Some could be clarified by notifications. But, after the detailed consideration, there
were some minor amendments which were required in the principal Act. Most of them are intended for one purpose, that is,

for the ease of doing business. In some cases, there were oversights which were left out. It is only to rectify those provisions in the Bill itself, the
advice of the Law Ministry was that these changes could not be covered. Therefore, these small consequential amendments have arisen because of



that.
I propose to the hon. Members that these be taken up for consideration.
HON. DEPUTY SPEAKER: Motion moved:

"That the Bill to amend the Companies Act, 2013, be taken into consideration.”

SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Hon. Deputy Speaker, I thank you for this opportunity to speak on the Companies (Amendment)
Bill, 2014.

16.49 hrs (Shri Pralhad Joshi in the Chair)

Even though the Bill looks like a technical one and also harmless, if you go deeper into the Bill, there are a few things which may take away the
democratic principles of the shareholders and also definitely work contrary to the transparency in governance. That is why, I thought that I should
speak on this particular Bill. As the former Law Minister, in fact, a Bill came from the Corporate Affairs Ministry which was only in the form of an
amendment to the old Companies Act.

I thought it appropriate that there should be a holistic approach to the entire concept of company law. When I was Law Minister we got it redrafted
as a comprehensive Bill. You all know that a lot of exercise has gone into it. We had involved the corporate bodies, The best of experts like FK. Irani

was asked to monitor these things. A number of national conferences were held with great players in the corporate world, industry, chartered
accountants, professional institutes. I do not think any other Bill in my memory has gone through the mill of this process of consultation, an intensive
consultation with a micro-level approach to each and every provision of the Bill.

That is why my general observation on this Bill is that since a lot of exercise has been done and a comprehensive Bill has been brought about with a
holistic approach, we will have to be very careful in meddling with the provisions of the Bill. I do understand the spirit with which the hon. Minister
has brought about this Bill, but there are a few things which he may have to look into.

The Minister has brought in amendments to a number of provisions in the Act. In fact, many amendments which have been brought about
have their own significance. I agree that clause 8 may not be harmful, but as far as clause 10 is concerned it may have very serious repercussions in
implementation. Here they say that after the third proviso the following proviso shall be inserted namely, "Provided also that no company shall
declare dividend unless carried over previous losses and depreciation not provided in the previous year or years are set off against profit of the
company for the current year". I think this may be against the principle of transparency. You know very well that we have drafted a number of
clauses so that fraud may not take place. I think this will open the doors for committing frauds and also inviting those liabilities which should not
have been included here. Why do you allow any provision to reopen? I think we have very serious objection to this. Also, I would rather say that even
with regard to clause 15 in section 185 of the principal Act, in subsection 7, in the proviso after the clause the following clauses and provisos shall be
inserted namely, "any loan made by a holding company to its wholly owned subsidiary company, or any guarantee given or security provided by a
holding company in respect of any loan made to its wholly owned subsidiary company provided that the loans made under clauses C and D are
utilised by the subsidiary company for its principal business activities". This is again quite dangerous and it also invites the contravention of the
transparency law and also governance.

Many of our friends strongly feel that since the Companies (Amendment) Bill has been brought about after a decade of consultation all over
the country with all the stakeholders, we should try to avoid any anomalies or avoid any of these problems which today we cannot contemplate. I
think the ideal thing for the hon. Minister will be to agree to refer it to Standing Committee because various discussion and consultation can be held
in the Committee. Earlier, twice it had gone to the Standing Committee. I think it is safer to refer it to Standing Committee so that it can be totally
re-examined before this amendment is brought about. There was a report in the newspapers that Government is said to iron out thorny provisions in
the Companies Act. I expect a lot of things must have been brought about. Now you are confined to fewer things. I think that even while you
approach these amendments, perhaps you want that it should be brought about by instalments and not at one strike. So we may expect another set
of amendment in the next session.

I was expecting some amendments, particularly on the question of ease of making business. We had constituted a Committee under the
Chairmanship of Shri Damodaran. He was the Chairman of SEBI. It was an expert committee. They have brought about a number of things so that
ease of business can be definitely and seriously looked into. If you had gone through that particular report and brought some amendment to that, it
would have taken you to a way forward. While making business there are a lot of difficulties and obstructions. You could have as well brought
amendment to that. We would have welcomed that. But I really find that this kind of substantial amendment to provide for transparency in business
and also to provide for ease of business and upgrade India in respect of business index can be contemplated. That will help us to demonstrate to the
entire world or the investors that we are really interested in bringing about certain amendments to create an investor-friendly atmosphere, both
outside and inside the country.

I must tell you that we are now a country running into a lot of problems. I was told that hon. Prime Minister had a meeting with a group of
American economists recently. In the meeting, he seems to have expressed to them that while first six months were the time to create propitious
environment for growth, the coming few months would be the time to initiate some major reforms and policy changes. I think if the corporate sector
in particular is concerned, they are just looking forward inside and outside the country. But all these six months what has been said is that propitious



environment will be created. I am afraid you may have to take another seven months. Now it is a disappointment. Maybe you may require another
seven months instead of next seven months to initiate some major reforms. But what is called a propitious environment has not been created.

17.00h

This is what we need to do. ...(Interruyptions)

SHRI M. VEERAPPA MOILY : Is my time over?

HON. CHAIRPERSON : Yes. Totally, your Party has got 10 minutes. You have got one more speaker from your Party.
SHRI M. VEERAPPA MOILY : I do not mind sitting, but I thought I can speak for a while.

HON. CHAIRPERSON: Whatever the hon. Speaker has directed, I have to act accordingly.

SHRI M. VEERAPPA MOILY : If you ring the bell, that is the ultimate order and I will sit down. But before ringing the bell, if there is some indication,
it would have been better. Normally it is done, but it is not done now. I do not know what kind of procedure we are adopting. All right, thank you.

HON. CHAIRPERSON: If you want to conclude, you may conclude, but whatever the hon. Speaker has decided, I have just communicated. It is not
my decision. Whatever decision has been taken, I am communicating.

Let me explain it to you.

SHRI M. VEERAPPA MOILY : No. I do not need any explanation. You do not owe an explanation to me. If you just say that the time is over, I will sit
down. There is no question of bargaining for time.

SHRI MALLIKARIJUN KHARGE: He is the first speaker from our Party. This is one. Another thing is that this is a Bill and he is throwing some light, as
the former Law Minister. The hon. Minister is also agreeing to this. I do not think there will be any objection from any one.

HON. CHAIRPERSON: I have nothing to say about it. Whatever is written here, I am going by that.

Now, let him continue.

SHRI MALLIKARJUN KHARGE : Even in 'Zero Hour', we have seen that many hon. Members are being allowed.

HON. CHAIRPERSON: Let him continue.

SHRI M. VEERAPPA MOILY : Thank you very much. I never knew that it was only ten minutes. I thought there was enough time.

So, we are awaiting major announcements, no doubt. I do not want to narrate all these things because it may be known to him. I do not want to
take away the time of the House in repeating what are those major initiatives that he wanted to take.

But I want to say one thing. Strong messages have been given, no doubt, by the hon. Prime Minister, but unfortunately they have been followed up
by the weakest signals. In fact, I must tell you that the sentiment is the lowest today. Trade deficit has been widened to an extent, which is 18
months' high. Indian economy stares at deflation — this is a dangerous signal. It has taken away the pricing of power from companies, eroding their
profits and forcing them to lay off employees. Jobs are lost.

According to Shri Pronab Sen, who is the Chairman of the National Statistical Commission — I have not said this, but this is what he said
authentically — deflation is the real danger; more than the negative numbers, for primary articles and also for fuel group, a sequential drop of
inflation of manufacturing items is the real bad news. In the Indian context, manufacturing inflation below 2.5-3 per cent should be considered
deflationary. This is the value judgment given by the Chairman of the National Statistical Commission, Shri Pronab Sen, a noted economist.

I do not know whether the Prime Minister or the Finance Minister has seen the signals. That is why the signal is the weakest and the messages are
very strong. I must compliment you. If the messages are strong, then equally the signals should be strong. But the signals are not definitely
inflationary. He further said that the inflation of manufactured items came down for the third consecutive month, the first such occurrence since the
peak of Lehman crisis in 2008. Of course, we do not wish that it should come.

But at the same time, the economists have compared it to the same thing which happened when the Lehman Brother crises were there in 2008.
Inflation rate of textiles, food, chemicals and basic mettles declined. India's factory output, in fact, contracted in October for the first time in seven
months and it was its worst performance. In three years, while retail inflation touched a new low since the series was drawn in 2012, last time,
when the inflation was minus 03 per cent followed by Lehman Brothers definitely at that time our RBI responded immediately and changed the repo-
rate from October, 2008 when it was lowered from 9 per cent to 8 per cent and it is still lower.

Thereafter, rate cut followed one after another and in April, the rate has lowered to 4.75 per cent. This is the right time. I found a statement
from an eminent banker like Shri K.\, Kamath who said that all the ingredients are there for really cutting the rate. Despite that, you do not see the
signal. You are blind to the signal. Zero wholesale rate inflation calls for rate cut. It is inevitable, It is the main and substantial ingredient for cutting
the bank rate. That has not been done here. In fact, China, in a surprise move, has cut the rate to spur the growth rate. It was first rate cut in two
years and that is how they are trying to wake up. Even Japan followed the same.

I think we go only by rhetoric and not by the fundamentals. It was not so earlier. In fact, in 2008-09, the fundamentals were still strong
whereas there were some problems. But here the fundamentals have become weak. I think this wake up call will have to be understood by India
today and all over the world, this will be a very dangerous trend unless you come out with reform agenda.

In fact, I find — I maybe wrong or right -- that the Finance Minister wants American style conservatism with low taxes and a low deficit, while



the Prime Minister wants to follow the Chinese model. This is the contradiction which is there and ultimately the Indian economy will falter with your
fight that there should be American conservatism and the PM says that it should be the vibrant Chinese model. Why do you not think of an Indian
model? This is what I would like you to think. In 2008-09 when we faced the crisis, the entire world was reeling under economic recession, we did
not adopt the American model or China model. We adopted only Indian model. This is what I would request the Finance Minister to think about and
it is for you to reconcile yourself with your Prime Minister. We cannot influence that.

In fact, the RBI Governor also does not believe in the strategy or approach - 'Make in India'. He gave an open statement and he said that the
Make in India plan is unlikely to be effective. This is what Shri Raghuram Rajan has said. He warned about too much stress on manufacturing and
also on work in India. In fact, Dr. Manmohan Singh, even though he was the Prime Minister, he was more of a great economist. He said that India
has potential enough to attain 8 to 9 per cent GDP growth. This is what we said. We are capable of doing that. In fact, deceleration has started.
Once deflation comes, deceleration starts, there is sharp decline in jobs and it will be a very dangerous situation then for a country like ours. Many of
us are not thinking about this. Manufacturing sector which accounts for 75 per cent of the total factory output fell by 7.6 per cent; consumer durable
output fell by 35 per cent; capital goods output also fell by 2.3 per cent. There is no improvement in any sector that you take. But there is a ray of
hope from the Finance Minister when he said that large investments are waiting. If they are waiting, then the Government has to realise it
immediately. The Government has to translate those wishes into reality. But at the same time he has mentioned that the doors have to be opened.
Who will open the doors? It is for the Government to open the doors. Either the hon. Prime Minister or the hon. Finance Minister has to open the
doors for the large investments to come into this country.

Sir, I have already taken much time. Today I find that GST is being considered. GST and the Direct Tax Code are all tax hurdles and need to be
addressed immediately. I think, it requires total undivided attention both from the hon. Prime Minister and the hon. Finance Minister. Of course, the
hon. Prime Minister is very busy otherwise. I do not find fault with him. Maybe, he is BJP's PR man and the only PR man for the Party and also the
Government. We are not blaming the Government. That is the approach of the Government. But I have hopes on the hon. Finance Minister The
Finance Minister should address them directly. The Government must concentrate on some of these problems, otherwise deflation will kill the
economy of the country for ever.

Thank you.
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3t fofte A (Fvad 3o gd) : amoreflr swmafer sdice, wRpr B sy fiférr dvaz ot s 3 St ve g wer, 3 @ elrst g ugar, da ugdl Modi is not PR
man for BJP. Modi is a symbol of development. #idt sft anst ot B arsavar @t g & amst a6 SN @er amen &, arvera & vy e & ag o 7 off arsvr Sieelt Sft @t
eoeIalG Soll arael & 302 3 92ite & s asclt anea o da & &, ag 71t &, @6 s Reifier &) 3Rad &1 Boftar 31 sive &) wos Rsfler sr oo 2ner aa en, aa fRAgser srweliioe,
spotdioc 312 ar ol Poflar oot yrewer gan 3, Bifom sxoldioc Us difdemm smcten) g2 2mel o Bofta en, Red iz fvft 3 Rrarer aidf en, s sxeliioe @l sl soren @t
3ol Rrara ordl em g 2rer St Rolta e, ag RBib vas-vas wRIel, 33061 Ja-aers, 330 AUl TRElelglel B A5 |G U doll 28 ol airet @1E Sl Rer aen &, @« 3 these
are not just amendments. @it g5t uenr &, a swal Qibororet grGd @ A Mo d ar ar onwe smen e, VA-UA delel, vagel s Jager srew: @ & that
everybody feels that they are outside this Government, everybody is dishonest. araa 3 S uz frar sxen aifde, Reorador @ fraer e mize,
Qiiborerer 3 frar xo aifdy) & ol @ielel AN e, 3206 sool A1 WA aasiel & i 791 uan & o seio ot adifbdeia &, vae A Ko siosdoe & drerr of [ &)
32 fore 3 R sieft st o), widlve BifdRd @) gewe o &

2mafey Ele, 3 was Iorsvn Sort angen, Rt art adt o 2 eft, yrsde duell sl e a1 el Uz amwn &) 3@ A A wal 5 IR @ vas AT FuRN, U Rl sl
uiar ez wwem, why should the Government go in for details? Let the investor decide. When it is a closely held company, when it is a private limited
company, why should the Government go and codify all details as to how they have to behave, what they have to do and other things? I can
appreciate one thing. @ i #ft @& wer & ...( =)

SHRI N.K. PREMACHANDRAN (KOLLAM): Even after this amendment is being carried out, the paid-up share capital will still be determined by the
Government as prescribed by the rules. So, it is still with the Government. The right vested in the Parliament is being taken away by the Government
by virtue of amending clauses 76 and 81. So, it is still with the Government.

DR. KIRIT SOMAIYA (MUMBAI NORTH EAST): That is why, I told that this is just a beginning. We believe in maximum governance and minimum
government. What Shri Veerappa Moily said is correct. smadfter srerar it 6t 2o afie #iidt 2w el u2 foparet aw2on aradt &) 3 amorn & fos wap acifar A5 e
3t elrsT adif¥ftdverer amen 3 3 anorofter fae aicf} Sft @Y aowarg oft Gor afie exner oft snwftfr wzon argem I am a chartered accountant and an auditor. siifScz ¥ 2ide
31 snuel #ft oo e Redierdt sicht 8 iz snuat sft sieft 8, ser 2ide 3 aie sa siisis ¥ v et susean &1 o1 &) 212, i 3MUPT BE IaTEvn Soll AGaN| das, ABRI, Bl B
uoft 3 oml-ads FRA 1 viferfeaer waoer gam You know that company. frr dusht 3 16 @wdis @ ofe dfdar & It has incurred a net loss of Rs. 16 crore,
uid Alel 7 DI et oidl g3 a8 dusll Jarers §3 0 B IRR GA 9k TR B A I Abe A @ @2 amdt 3 i JA Dlerw, A aRm-arn-arn 9% they
purchased the share of Rs. 10 at Rs. 10,000 per share and transferred around Rs. 700 crore to that corrupt politician bank account. ards srsride s
Jif3es &, a1 safere fa war 5 anuer oft 3z anuor oft 331 siifSes @1 wear fv o am aiif3es &, duelt ¥ aiifaes &, R Su b oft 3iifSez gan) 3 et Givorere ggt @1
aoll aral § e s fore wee st ot antsits ard & fs You have to report to the Government. This is appreciable. zmer 3 & s don argen 5 @ siifdez
ypenftrar 3 sma dar &, smererdt Sar & [ a1 yor @ A #ell aifder 8 e &, wew ffiedar & 2 &, at 321 R s u2 ag au 33 ywr & switerer, it siifde
Pt amesl, 3at fver geore 3 Qidter @seon, s any & oft siqrera e far o) & ug Fsra Son arean & This is concerned with section 143. It is a good
amendment.



Mr. Chairman Sir, my favourite subject is small investors protection. I want to make a minor observation regarding Investor Education and
Protection Fund. s e 3 srrser: sifesrdeia &) 7131 uan & v sreur Sieelt off, o duelt sl & sdl 4, st 216ar 3 @15 ddte Joako! soisegl fpen o) amat a R aidl
8, PrEl dush siqrer oft & Form! wewae &1 &, ciftpal mer 3 v dier & gt Jorl et it won argen [ did oA ATer 3 el 3 IR G din EPIRET e,
arzaa 3 After ten years of the creation of Investor Education and Protection Fund, there is a need to review it. 3wt a=n gan? Rbden G siece wab9tl
& fere Fd g3n? araa 3 eaces Bfags, ug a8l 3 sreidic & ws i sir & A gl 3 duell siqrerr @IE v-al JAven ol S el Brdenl Tea o & You have
also expressed concern about the ponzi companies. disit dusil 3 gz J9mer sedzeai G431 sterl &, because they are not aware. Why can we not initiate a
massive campaign with the help of this IEPF? saifere & amuest e2mret aenitie @sen araa & fas anu 53 fwer u2 et &) dial ot 10 wue & 9er & 10 g2 wuw arcdl
@i wdl, 331 a8 awisie el uwef ardl fen 3, amu 33 Fue e wiye) In your Income Tax Department, last year you have come out with the clarification
and an amendment 5 St 321 g @ Yo dquera @em, at you will ask the beneficiary to deposit 33 per cent income tax. You are not accepting any
explanation or clarification. & arsm & 5 dusfter wae i ft 318 amu g5 VI v A2 B

Jrammafer oft, Sit wifs Ridar 2 dwe, et sa dusllsr 32 ol vw SI1¢ ara &, BRI are 3 smuel oo i &, off BiRSs Mifeme Us sm drr Sitee i amedd, @ 2@ i
& &, 3o e & 3 v 3 an @l 3l AT el Anita ween arear & b df dueltst wae, 1 am not clear whether they have addressed what is going on in
the country for the last ten years. @i dusflsr vae ¥ gidisrer w1 wdl w2 gaudier & a1 &, Aa aiiw duofltsr fgee & sm 28 &) Aa siiw dueflsr, Aar duoflar sz 3aV
o1t ot daetet soforeft 8 = ot g9 edlas stell B ara @ &, ag edo #ell Roa yaore 3 gond smefl 3,

17.23 hrs. (Hon. Deputy Speaker in the Chair)

3iet 31 v & arer @535 3 s Rier @ Avrelor aaY g swell art e wden i wws ik 81 A [ig uz aorefl s} wdica @i el amepita asvon argen dwar avselt Sft o
et we eft,  off v wige B e ge & a &) S wdie soudierer &, oS fore sy aifdterocer A5 urey &, Afdser i mer 3 ww off wswon ardon Ry amud g vl
2l¥atoll Stol-tiol <istell 3) 32 [&ot 2celliid) Bais 3 anu aaf uz a1l &) srer-tier =sion 3 we are opening the accounts sfiz aga wa 3@ 3 siuol @2 33 3, sad e sm
afdrotoqar ¥ ureg, & But try to understand the phrase and philosophy of banking. It is to mobilise the savings and invest it. @& Sit et 2, Mobilise the
savings means, mobilise the savings from the persons who have surplus and to invest it. You have to advance the loans. «z sft smuz aenar 8 @Y 3mpfl 6
it Aot 3, 1 sadforsht 3t Bear dlend 3, @&l aw fifier 2, Now, you are going to extend it to have-nots. 3 e dat el stor-tiol Atsten 3t g 3fiz worer A
RRcae & ¥ amblarst 3 oft #fifdsar o) We have not drawn or I am not able to understand whether you have drawn &5 ag st 33 u2die, St Jpite anw
et 8, aal s srueit ffaser swrecaas fssr gasrs A ugard? I will give you one example. @ar sit smest sifa udiee fsen 8, ag sjag A 120 Roed sftes g3 &) qai A
20 Roetaftes aras @ Afber sypecaaz aidf 8 When I asked that bank manager, he asked me, fsfle sft, asi Rsrar aen fiden? We will have to train the
banking staff also that this is a social commitment, fsiorer ol asl s oft st aga Birden, awiifls 33 wadie @l @ snu ca P, @ W aift & s
ama ager Fftscll amdy @Ay s o1 g 6 s snuest waer sisfer @Y e, s e wr wweler I gu i snua) gewag dn §)
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SHRI S.R. VIJAYA KUMAR (CHENNAL CENTRAL): Hon. Deputy-Speaker, Sir, let me thank you for giving this opportunity to speak on the Companies
(Amendment) Bill, 2014.

I am speaking on this Bill on behalf of the AIADMK Party led by our former Chief Minister, Puratchi Thalaivi, Amma. The people-centric vision
of our beloved leader, Amma is to ensure that any company set up for the purpose of manufacturing or producing or servicing must have a
streamlined administrative machinery that will take care of both the workforce and the customers. This Bill empowers the shareholders to have more
of a say in the major decisions to be taken by a company. Just imagine what would have happened if our leader had not intervened when the five per
cent of the stake in the Neyveli Lignite Corporation was not purchased by the Government of Tamil Nadu by our beloved leader! She was for ensuring
that public utility of the public sector undertakings was maintained intact. The lignite coal produced there, the power generated there and the
workmen who contributed to the overall production there are all the valuable assets of our country. That profit-making company was about to be
offered on a platter to private players in an unwarranted fashion. For the first time in the history of independent India, our leader, Puratchi Thalaivi
Amma intervened taking up the matter again and again with the Centre and finally succeeded in making the Government of Tamil Nadu a stakeholder
instead of some faceless private players who may not be ready to face the ground reality of saving the interests of the workforce. When it comes to
modernizing corporate structure or redefining corporate relationship taking care of shareholders, stakeholders, company managements and the
Board of Directors, our leader has made all the PSUs of the State Government to be model agencies.

Sir, the amendment Bill we are discussing now seeks to ease the smooth functioning of companies in this globalized era. In 2008, a comprehensive
Bill in this regard was sought to be brought forward. That was to replace an old legislation which was more than half-a-century old.

As that Bill had lapsed with the dissolution of the Fourteenth Lok Sabha, a Bill on the similar lines has taken shape only now. This has come about
after much of deliberations in the Parliamentary Standing Committee. This Bill gives the Government the right to notify rules and broadens the range
and scope of subordinate legislation. Trade regulations envisaged in the Companies Bill used to be in conflict with the SEBI Act. Now, some changes
have been brought about which is procedural in nature in line with the Depositories Act and the SEBI Act. The first one is for dematerializing all



securities. The latter one is for making it mandatory to have all public offers in dematerialized form. It is hoped that this would result in good
corporate governance. Frauds related to loss or duplication of security certificates would not happen; investors need not go for safeguards related to
physical share certificates. This Bill seeks to make the transactions of companies more transparent. This is remarkable for a vast country like ours.
The mouse of our computers can act like a careful cat and a watchdog. This can happen because the maintenance and inspection of documents by
companies in electronic forms is being allowed as part of e-governance.

Any company must take into account its social environ and must live up to the expectations of the local mass surrounding, its production units or
marketing units. That is why, corporate social responsibility is being underlined in this era of liberalization. This Bill lays stress on that. On the part of
the companies, accountability towards the Government and the public will be enhanced. This has been ensured by adding the concept of
independent directors.

This amendment Bill makes the "promoters" of the company own certain liability in certain cases. I am here reminded of the sad tragedy of the
Bhopal gas leak incident. I only wish this Bill was there then.

This Bill also proposes to enable a company to evolve a process to encourage ethical corporate behaviour. Another highlight of this Bill is that the
employees will be rewarded for providing valuable information for the avoidance of deviant practices.

So far, it was enough to have 50 members to establish a public limited company. Now, that number has been increased to 200. At the same time,
the shareholders will be taking up the role of watching the management and the performance of the companies. In a democratic body polity like that
of ours, this move of the Government is to widen the scope of having more people in the management of the companies and in monitoring its
management.

A National Company Law Tribunal to administer provisions with respect to company law will be in place in a sound manner. This Bill gives greater
powers to creditors to supervise a rescue plan when a company becomes sick. Mergers, amalgamations and takeovers of companies will be more
transparent from now on. This is a welcome move. It so happened in the past that some companies have gobbled up even without the knowledge of
the members. The Government has thought it fit to entrust more responsibilities with the shareholders of the companies than even its Boards. This
has been done in the changed atmosphere in the light of globalisation. We want to believe that this Bill has been conceived rightly and delivered
properly.

With these observations, let me conclude.
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PROF. SAUGATA ROY (DUM DUM): Sir, I rise to speak on the Companies (Amendment) Bill, 2014. I don't want to inflict a long speech on the
Finance Minister. As it is, he is looking tired at the end of a long day, wearing three hats in three Ministries. So, I would be very brief.

The Corporate Affairs Minister has brought 14 amendments to the Companies Act, 2013. The main purpose of his Bill is to improve the ease of doing
business. A World Bank Report sometime back said that ease of doing business in India, India was ranked at 142 among 189 countries. So, people
found that it is difficult to do business here, which is why the Minister is thinking of bringing this Bill.

As early as October, the Finance Minister has said that we are getting innumerable requests to amend the Companies Act. So, he has brought this
Bill with two purposes. Mainly in the face of innumerable requests from the corporate world, business classes, Chambers of Commerce, etc. and to
make the business easy. Here, I would like to differ with him in the sense that I spoke on the comprehensive Company Laws Bill which was brought
by my young friend, Shri Sachin Pilot, who is not in this House any more. I thought that the overall effort was commendable. But I had said, and I
would say again as to what is the touchstone of a good Companies Bill. To me, there are two touchstones because in recent times, corporate world
has been shaken by two incidents. One is the Satyam case in which the value of shares of the company was shown in an inflated way and it was
found that in Satyam case, auditors had faulted and had not given a proper report. I just saw two days back that Shri Ramalinga Raju has received
punishment of six months in prison. Maybe, he would receive more punishment.

My second touchstone is this. Whether this Bill helps to eliminate chit fund companies and cheating of small investors by companies listed as
such? Because we have seen the collapse of not only Saradha and Rose Valley in West Bengal but such collapses are also taking place all over the
country. Will the Bill strengthen the Government's stand in resisting, in avoiding such collapse which put millions of people at risk? Of course, we
have the problem of investors' democracy, education of investors, and I am not going into the nitty-gritty and details. To my mind, Mr. Jaitley after
several months of deliberations has come up with this Bill. It does not satisfy these two touchstones. This is not at all a comprehensive Bill which we
expected with comprehensive amendments from a noted corporate lawyer like Shri Arun Jaitley. That is why, I would point out small defects in the
Bill.

He has said that the ease of doing business is alright. Let me point out several problems with regard to the Bill. The amendments include
replacing special resolution with ordinary resolution for approval of related party transaction by minority shareholders. This means that companies
need only to have the consent of 50 per cent of the minority shareholders present instead of 75 per cent which is prescribed under the law. Now this
reduces corporate democracy. Let me cite the case of United Spirits. Recently, a Special Resolution moved by the liquor maker United Spirits,
through postal ballot, to approve four related party transactions was defeated by minority shareholders as it did not satisfy the 75 per cent provision.
If the proposed amendment had been there, the Resolution would have been passed. So, in that sense, the power of the minority shareholders is
reduced in this new amendment. I am sure the Minister would explain that.

The new amendment also empowers the audit committee to give omnibus approval for related party transactions on an annual basis. They say that
it is in line with the SEBI Policy to increase the ease of doing business.



The other point that I would like to make is regarding related party transactions. Heeding to the corporate demand again, the new amendment also
proposes to exempt related party transactions between holding companies and wholly owned subsidiaries from the requirement of the minority
shareholders' approval. In all these cases, the power or rights of the minority shareholders are reduced. I would like the Minister to explain this while

replying.

There is another provision which prohibits a public inspection of Board Resolutions filed with the Registrar of Companies. It is said that company
professionals have been complaining to the Ministry that Board Resolutions, if made public, would reveal the company strategy thereby helping the
competitor inadvertently. But this is against transparency. Now, Company Board Resolutions will not be seen by anybody else. They say that
competitors might get advantage. But I do not think it is a strong enough reason.

The other thing I want to say is regarding fraud. Fraud reporting has been made limited in this amendment. Earlier, a provision was there which
ensured that frauds which are beyond a certain threshold would compulsorily need to be reported by the auditors to the Government. Any such fraud
which is above the threshold will also need to be disclosed in the Board Report. Now, here again, the auditor is given a leeway that below a certain
threshold, he need not report the fraud to the Government; whether it is good or bad or whether it will control frauds as it happened in Satyam's
case, the Minister would be able to tell us.

Originally, the Government had said that all the hindrances in doing business can be removed by just amending certain provisions of the Act for
improving the business environment in the country.

Mr. Moily has given an overall picture of the economy of the country. The main problem is, manufacturing sector is not growing. It is almost
stagnating. This is a matter of serious concern to the Minister. So, after this amendment is passed, we would like the economy to grow to the
promised level of 8 per cent. Now we are at 5.3 per cent only. I would like to know how this ease of doing business is going to really improve the
growth in the manufacturing sector.

Sir, Mr. Mayaram was the Finance Secretary earlier and he has been removed now. After this Government took over office, he said a very interesting

thing where he tried to speak about the philosophy of the Government. He said: "I believe our potential growth rate is 8 per cent. And to get there,
we need to develop resources. And that which we cannot generate domestically must come from outside and if it comes from outside then we prefer
it in the form of Foreign Direct Investment (FDI) rather than Foreign Institutional Investment (FII)," This summarizes the philosophy of the
Government. They will run the Government for five years. Only time will tell whether with this policy, whether with these amendments to the
Companies Act, we shall be able to make business easier, whether we will be able to achieve growth rate, whether we will be able to improve
manufacturing and whether we will create more jobs. With that, I end my speech. Thank you, Sir.
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SHRI PINAKI MISRA (PURI): Thank you, Mr. Deputy Speaker for giving me the chance to speak on this very important Bill today. The hon. Minister
rightly said that the Companies Act, 1956 with 658 Sections, was sought to be amended by the 2013 Act with only 470 Sections which was supposed
to be a lean, more comprehensive Act. I heard Mr. Moily of the Congress Party with some amusement. Mr. Moily is not here now but he started out
by saying that a great deal of time, effort and energy went into making the new Companies Act, 2013. And yet he now blames the Government
saying we expect you to now change that Act comprehensively to bring in new laws so that the "ease to do business" would be facilitated. This is a
contradiction in terms. The fact of the matter is, the Congress Party and Mr. Moily are out of touch with reality. The fact of the matter is, as the hon.
Minister has already said, there have been innumerable complaints with regard to this Bill. Therefore, even though, I rise to support this Bill, I rise to
support it with a great deal of dissatisfaction because this Bill simply does not go far enough. The fact is that this Companies Act, 2013 and the Land
Acquisition Act, 2013 are actually two model Acts brought by UPA II on how to make it impossible to do business in India. That is a fact.

The only thing that I find very strange is this. When Mr. Jaitley was the Leader of the House in the Rajya Sabha for the BJF, how did these two

pieces of legislations which are uniformly regarded in India as the most retrograde and anti-business, anti-growth pieces of legislations, fly-past his
radar in the Rajya Sabha. This is what I cannot understand. This is what mystifies me and this is actually what mystifies all of us that what kind of
legislation are we doing. We are all now saying — Prof. Saugata Roy just said — it needs comprehensive changes. What kind of legislation are we
doing in Parliament? The Congress Party and the UPA-II specialized in this: the Land Acquisition Act, the Environmental Law that they had in place,
the tax terror regime, the retrospective taxes. I can go on and on. So they made sure that industrialization in this country collapsed. Now Mr. Moily
laments that we are at an all time low as far as manufacturing is concerned; this is a matter of great concern. This is not because Mr. Jaitley's
regime has been here or Mr. Modi's regime has been here for the last six months; this is five years of egregious misrule of the Congress Party which
is why things have come to this sorry pass. Therefore, this lament by Mr. Moily really today is too little, too late.

Be that as it may, I have to ask Mr. Jaitley as to when he proposes to bring in the all-comprehensive changes that we require in this piece of
legislation. It is because, if I start to enumerate the shortsightedness that has led to the various lacunae in this Act, it will not end in hurry. Actually
the experts say that this requires about 65 to 70 amendments to 65 to 70 Sections. So, now in this 470 Sections Acts, you need 65 to 70
amendments. As Prof. Saugata Roy said, Mr. Jaitley is one of the finest minds. As a Senior Advocate, I had the privilege of assisting him, briefing
him, way back in the mid eighties when I was a young lawyer. I do not understand how he has firstly allowed this Bill to pass the last time around
and now has brought in legislation which is absolutely cosmetic in nature. These are such minor cosmetic changes that these really do not go far
enough. I do not think that anybody is going to be satisfied with this. I do not believe that this is going to ameliorate the problems of industry today,
the problems of doing business today. This is not going to ease your business mechanism in India today. Therefore, this Bill of 2014 has come so
soon after the Act of 2013. Now we must have a Act in 2015.

The hon. Minister has to put his wonderful mind to this and give it a deep thought and insight. This ease of doing business will require
comprehensive legislative changes, as he has rightly said, both in the Companies Act as well as in the Land Acquisition Act. But I cannot go into the
details now.



SHRI ARUN JAITLEY: Sir, I am glad that my friend Mr. Pinaki Misra is raising some basic issues, I will certainly respond to them. But let me tell him
and Mr. Saugata Roy, when he raised the issue of manufacturing and how we are complicating business, we recently saw a dip in the IPP
manufacturing figures. This is something that I have been repeatedly saying even at the time of the debate on the Supplementary Grants. On the
outskirts of Chennai, Sriparambadur, an industrial area has come in. One major plant, manufacturing telecommunication handsets, has closed down
because of taxation reasons....(Interruptions)

HON. DEPUTY SPEAKER: It is not because of taxation, there were some other problems.

SHRI ARUN JAITLEY: The dip in the telecommunication manufacturing, which in turn reflects in overall manufacturing growth, just by closure of one
major plant, 54,000 jobs lost, itself is 78 per cent. When we are talking in terms of ease of doing business, etc., these are not some notional
concepts. This is in effect, the direct impact of what our attitude is and how it affects the larger economy of the country.

SHRI PINAKI MISRA : Sir, I am so glad that the hon. Finance Minister has clarified this as he is also the Minister of Corporate Affairs. I have no doubt
about it. He is absolutely one hundred per cent right. You have to speak to the members of FICCI, the members of ASSOCHAM because they are the
backbone of industry and they will tell as to how difficult it is to do business in India and which is why there is so much flight of capital of all major
industrialists who are taking their money out of India. They would rather do business in Africa, Far East and Australia rather than spend their money
here.

Sir, as [ said, there are some 65 or 70 amendments required in this Bill. This Bill, I am sure, comes in the fullness of time. I have no doubt that when
our hon. Minister applies his mind to it fully in 2015 he will bring a comprehensive Bill. But what is required immediately, I think, Mr. Jaitley will
concede, that the backbone of industry in a place like India, which is essentially a Third World country, is the medium and small scale industry. That
is the real nuts and bolts of manufacturing here. The mega industries do not come here easily. They will take a lot of time to make up their minds to
come to India. The medium and small scale industries are there to do their start ups. They operate through private companies. They do not operate
through public limited companies. A private limited company with the kind of onerous rigours that have been placed in this Acts, makes it impossible
to operate for a private company, as Mr. Kirit Somaiya, the hon. BJP MP has said. I can understand that. The bar must be higher for public limited
companies because public monies are involved, shareholders monies are involved.

But where people are willing to invest their own monies, their kith and kin money and their friends' money, I do not understand why these
onerous rigours need to be applied to them. Sections 10, 11, 62, 73, 185, 186, 188 and 195 among others have such onerous and rigorous provisions.
As far as private limited companies are concerned, nobody can start up a private limited company today and happily do business in India. That is the
reason why this manufacturing activity is coming down day by day is because the small and medium scale industries always have to operate through
private limited companies. After all, if you operate in a partnership, there are other pitfalls and problems. So, everybody wants to operate within the
ambit of a private limited company - not go public until you grow big enough. How does this sector start with these draconian provisions?

Therefore, I would strongly urge the hon. Minister to apply his mind to this. The penalties and prosecutions incidentally, which have been postulated,
are extremely hard and harsh. I think, the hon. Minister knows that when you give these kinds of terror mechanism in the hands of certain officials,
extortion is bound to happen. That will lead to corruption; that will lead to a great deal of dissatisfaction; and ease of business cannot happen where
there are these kinds of harsh penalties.

Therefore, from Section 230 to Section 240, the entire issues of compromise, arrangements and amalgamations are the absolute and basic prerequisites of
doing business under a company umbrella. They have been made very harsh and onerous. So, I would urge the hon. Minister to kindly apply his mind to it.
He has a very brilliant mind. He must apply his mind over the next two to three months, and before the Budget he should come out with a comprehensive
legislation. I would urge the hon. Minister to do that but, of course, I support him today. This is unexceptionable that this Bill must be supported.

Thank you.
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SHRI PREM DAS RAI (SIKKIM): Hon. Deputy Speaker, Sir, thank you very much for giving me this opportunity. Since the Finance Minister is leaving
...( Interruptions)

HON. DEPUTY SPEAKER: He is not leaving.
SHRI PREM DAS RAI : I thought he was leaving. I just want to bring in an issue which is related to the State of Sikkim.

As we are discussing the progressive amendments to the Companies Act -we have heard a fair bit of sprinkling of the discourse — in the ease of
doing business and to address the concerns of various stakeholders, I would like to draw the attention of the Minister to the concerns of the people
of Sikkim and the Sikkim Government regarding Section 465 in the Companies Act, 2013, which repeals the Registration of Companies (Sikkim) Act,
1961.

In this regard, I wish to quote the assurances given by the former Minister of Corporate Affairs, Shri Sachin Pilot ji to the State of Sikkim on the floor
of the House in the Rajya Sabha that the said Section would be notified only after consultations in this regard with the Sikkim Government and the
Members of Parliament, taking into consideration all issues and addressing all concerns.

I would like to quote what he has said:

"I want to assure the hon. Member from Sikkim that before the 'notification' is issued, we will have due consultations with the State
Government, for that matter we will speak to the Chief Minister of and the hon. Members of Parliament on all issues related to Sikkim in
the Bill and will take into consideration all issues and address them."



This was stated by Shri Sachin Pilot, former Minister of Corporate Affairs, during the passage of the Bill in the Rajya Sabha.

I would like to seek reassurance from the Government that the decision on the notification of the said Section will be taken only after thorough
deliberation on the issue with the State Government and the Members of Parliament, as assured by the previous Government.

I would like to reiterate here that it is essential to maintain the sanctity of the provisions of Article 371 F. I am confident that the Government, which
runs on the principle of "Sabka Saath, Sabka Vikas" will be sensitive to the concerns of the people and the Government of Sikkim this regard.

Thank you very much.
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It is mentioned in para 5 of the Statement of Objects and Reasons. It says:
" (vi)a€}transferring equity shares for which unclaimed/unpaid dividend has been transferred to the Investors Education and Protection
Funda€;"
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HON. DEPUTY SPEAKER: The House stands adjourned to meet tomorrow, the 17th December, 2014 at 11 a.m.

18.00 hrs.

The Lok Sabha then adjourned till Eleven of the Clock

on Wednesday, December 17, 2014/Agrahayana 26, 1936 (Saka).
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